
LOK SABBA 

BULLETIN-PART I 

[Brief Reoord of Proceedings) 

Monciall, November 20, 1961/Kartika 29, 1883 (Saka) 

No. 552 

1. Starred Questions 

Starred Questions Nos. 1-4, 6--13 and 21 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Qaestieas 

Replies to Unstarred Questions Nos. 1-74 and 76-77 and a statement by 
the Deputy Minister of External Mairs correcting the reply given on the 
13th March, 1961 to Unstarred Question No. 1516 were laid on the Table. 

3. Obituary References 

The Speaker made references to the passing away of Shri Balasaheb 
Salunke who was a sitting member of Lok Sabha, Sardar Sant Singh who 
was a member of the former Central Legislative Assembly, Shri Sushil 
Kumar Pateriya who was a member of the first Lok Sabha and Shri 
B. S. Hiray who was a member of the former Central Legislative Assembly 
and the Provisional Parliament. 

Thereafter members stood in silenCe for a short while as a mark of 
respect. 

4. Adjoaftament Motions 

The Speaker withheld his consent to the moving of the following adjourn-
ment motions liven notice of by the members shown against each:-

(1) Recent communal riots 
in AUgarh Muslim Uni-
versity. 

(2) Decision of the Election 
CommissiOn to recog-
nise political parties at 
State level and not on 
national basis. 
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Sarvashri Atal Bihari Vajpayee, 
Balraj Madhok. S. J.f.. Banerjee, 
It. T. K. Tangamani and Prakash 
Vir Shastri. 

Shri Atal Bihari Vajpayee. 
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(3) Conviction of Col. Bhat-
tacharya by the Pakis-
tan Military Tribunal. 

Sarvashri Balraj Madhok, Nath Pai 
and Yadav Narayan Jadhav. 

(4) Fresh incursions by Chi-
nese into Ladakh area 
of Jammu and Kashmir 
State. 

Sarvashri Braj Raj Singh and 
Prabhu Narain Singh. 

S. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Statement issued by the National Integration Con-
ference. 

(2) A statement on the flood situation in the country. 

(3) A copy of the Sugar (Regulation of Production) Ordinance, 1961 
(No. 3 of 1961) promulgated by the President on the 29th 
September, 1961, under provisions of article 123(2) (a) of the 
Constitution. 

(4) A copy of Annual Report of the Trade Marks Registry for the 
year ending the 31st March, 1961, under section 126 of the 
Trade and Merchandise Marks .Act, 1958. 

(5) A copy of Report (Volumes I and II) of the Scheduled Areas and 
Scheduled Tribes Commission appointed by the President 
under article 339(1) of the Constitution. 

(6) A copy each of the following papers:-
(a) Report of the Panel of Judges appointed by the 

Village Industries Commission, for Rs. 1,00,000 
Cottage Spinning Unit. 

(b) Summary of the above Report. 

(7) A copy of Report of the Salt Department for 1959-60. 

Khadi and 
Prize for 

(8) A copy each of the following papers, under sub-section (2) of 
section 16 of Tariff Commission Act, 1951:-

(a) Report (1961) of the Tariff Commission on the revision of 
fair prices payable to cement producers. 

(b) Government Resolution No. Cem-8(27)/61 dated the 31st 
October, 1961. 

(9) A copy of Notification No. S.O. 2118 dated the 5th September, 
1961 under sub-::;ection (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951.. 

(10) A copy of the Cement Control Order, 1961 published in Notifi-
cation No. S.O. 2561 dated the 31st October, 1961, issued under 
section 1aGlaf the Industries (Development and Regulation) 
Act,19s/-

(11) A copy of the Khadi and Village Industries Commission (Third 
Amendment) Rules, 1961, published in Notification No. G.S.R. 
1197 dated the 30th September, 1961, under sub-section (3) of 
section 26 of the Khadi and Village Industries Act, 1956. 
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(12) A copy of the Employees' Provident Funds (Seventh Amend-
ment) Scheme, 1961 published in Notification No. G.S.R. 1176 
dated the 23rd September, 1961, under sub-section (2) of Sec-
tion 7 of the Employees' Provident Funds Act, 1952. 

(13) A Copy of the Minimum Wages (Central) Second Amendment 
Rules, 1961 pubrshed in Notification No. G.S.R. 1140 dated the 
16th September, 1961, under sectiOn 30A of the Minimum Wages 
Act, 1948. 

(14) A Copy of the main conclusions of the 19th Session of the Indian 
Labour Conference held at Bangalore on the 9th and 10th 
October, 1961. 

(15) A Copy of Report entitled 'A study of the strike in the Calcutta 
Tramsways Company Limited, Calcutta, from the point of 
view of the Code of Discipline'. 

(16) A statement correcting the reply given on the 31st August, 1961 
to a Supplementary by Shrimati Renu Chakravartty on Starred 
Question No. 1116 regarding River Feni in Tripura. 

(17) A copy each of the Following Reports of the Law Commission:-

(a) Nineteenth Report on the Administrator General's Act, 1913. 
(b) Twentieth Report on the law of Hire-Purchase. 

(18) A copy each of the following Orders under sub-section (3) of sec-
tion 12 of the Repre3entation of the People Act, 1950:-

(a) The Delimitation of Council Constituencies (Andhra Pradesh) 
Amendment Order, 1961 published in Notification No. G.S.&. 
1181 dated the 25th September, 1961. 

(b) The Delimitation of Council Constituencies (Bihar) Amendment 
Order, 1961 published in Notification No. G.S.R. 11~ dated 
the 25th September, 1961. 

(c) The Delimitation of Council Constituencies (Maharashtra) 
Amendment Order. 1961 published in Notiflcation No. G.S.R. 
1183 dated the 25th September, 1961. 

(d) The Delimitation of Council Constituencies (West Bengal) 
Amendment Order, 1961 published in Notification No. G.S.R. 
1184 dated the 25th September, 1961. 

(e) The Delimitation of Council Constituencies (Uttar Pradesh) 
Amendment Order, 1961 published in Notification No. G.S.R. 
1273 dated the 13th October, 1961. 

(19) A copy of Notification No. S.O. 2315 dated the 21st September, 
1961 making certain amendments to the Registration of Electors 
Rules, 1960. under sub-section (3) of section 28 of the Represen-
tation of the People Act. 1950. 

(20) A List of Concerns, WhiC~1 on reference to Government, have been 
informed during the year 1960-61 that the concessions under 
Section 56A of the Indian Income-Tax Act, 1922 would be avail-
able in respect of the dividends distributed by them to their 
company shareholders. 

[P.T.O. 
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(21) A Copy of the Employees' Provident Funds (Eighth Amendment) 
Scheme, 1961, published in NotificatiOn No. G.B.It. 1286 dated 
the 21st October, 1961, under sub-section (2) of section 7 of 
the Employees' Provident Funds Act, 1952. 

(22) A Copy of the Coal Mines Rescue (Amendment) Rules, 1961 pub-
lished in Notification No. G.S.B. 1352 dated the 4th November, 
1961, under sub-section (7) of sectiOn 59 of the Mines Act, 1952. 

(23) A CoPy of the Annual RePOrt of the Coal Mines Rescue Stations 
Committee, Dhanbad, for the year 1960-81. 

(24) A Copy of the Annual Accounts of the Employees' State Insurance 
Corporation for the year 1959-60 together with the Audit 
Report thereon, under section 36 of the Employees' State Insu-
rance Corporation Act, 1948. 

6. Pnldclent's Assent to Bills 
, Secretary laid on the Table the following Bills passed by the Houses of 

Parliament during the last session and assented to by the President since the 
last report made to the House On the 4th September, 1961:-

(1) The Appropriation (No.4) Bill, 1961. 

(2) The Sugarcane Cess (Validation) Bill, 1961. 

(3) The Income-tax Bill, 1961. 

(ii) SecretHy also laid on the Table copies, duly authenticated by the 
SecretarY of Rajya Sabba, of the following Bills passed by the Houses of 
Parliament during the last session and assented to by the President since the 
last report made to the House on the 4th September, 1,961:-

(1) The Constitution (Tenth Amendment) Bill, 1961. 

(2) The Marking of Heavy Packages (Amendment) Bill, 1961. 

(3) The Delhi (Urban Areas) Tenants' ReUef Bill, 1Ml. 

(4) The Minimum Wages (Amendment) Bill, 1961., 

(5) The KhacU and Village Industries Commission (Amendment) Bill, 
1961. 

(8) The Dadra and Nagar Haveli Bill, 1961. 

(7) The Newspaper (Price and Page) Continuance Bill, 1961. 

(8) The Indian Railways (Amendment) Bill, 1981. 

(9) The Representation of the People (Amendment) Bill, 1961. 

(10) The Indian Penal Code (Amendment) Bill, 1981. 

(11) The Delhi Muni~C(}rporation (Amendment) Bill, 1981. 
* 7. S&a&tmea_ b)' MhUaerstt 

(i) The Deputy Minister of External Affairs made a statement eorrecting 
the {"eplies given on the 8th September, 1961 to supplementaries by Shrimati 
MaIda Ahmed and Sarvashri Mahavir Tyagi, Hem Barua and Hirendra Nath 
Mukerjee on Starred Question No. 1335 regarding British Citizenship for Phizo. 
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(ii) The Minister ·().f: Uailwa.ys made a statement regarding the derailments 
of the 83 Up Howrah-Ranchi Express on the South:-Eastern Railway on the 
20th October 1961 and No.2 TFPassenger on the Northern Railway on the 
29th October: 1961 and also laid·on the'Table a detailed statement. 

(iii) The ·Minister of Mines and Oil made a statement regarding the latest 
developments between Government and the oil companies on the question o! 
import of petroleum products and other connected matters and also laid on the 
.Table·a detailed statement. 

8. Extension of Time for Pres~ntation of Report of Joint CQJDID.ittee 

Sardar Hukam Singh moved that the time appointed for the presenta-
tionof the Report of the Joint Commit,tee on the ExtraditiOn Bill, 1961, be 
extended upto the 30th November, 1961. The motion was adopted. 

9. GDvernment ~troduced 

The Sugar (Regulation of Production) Bill, 1961. 

10. Statement Be: Ordinance-LaId on the Table 

Statement explaining the circumstances which necessitated immediate 
legislation by the Sugar (Regulation of Production) Ordinance, 1961, was laid 
on the Table under Rule 71 (1) of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

11. Government BUl-PUMd V' 
The Maternity Benef!.t Bill, 1960, as reported by the Joint Committee 

Discussion on the motion for consideration of the Bill, as reported by the 
Joint Committee, moved on the 10th August, 1961, continued. 

The following members took part in the debate:-
( 1) Shri Aurobindo Ghosal 
(2) Shri T. B. Vitial Rao 
(3) Dr. G. S. Melkote 
( 4) Shri Alnjad Ali 
(5) Shri S. M. Banerjee 

Shri Abld Ali replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 to 30 were adopted. 

ClauSt! I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Abid Ali. 

The follOWing members took part in the debate:-
(1) Shri K. T. K. Ta'ngamani 
(2) Shri T. B. Vittal Rao 
(3) Shri Diwan Chand Sharma 
(4) Shri Ramsingh Bhal V ..... 
(5) Shri Abid Ali 
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The motion was ad0I>t~ and the Bill was passed. 

12. Goverument Bill-Under CoDsIderatlon 

The Apprntices Bitt, 1961 

The motion for consideration of the Bill was moved by Shri Gulzarilal 
Nanda. 

Shri M. Elias commenced his speech on the motion which was not 
concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st November, 1961.) 

. ,"; .' ..... - ... 

.. . . .. - ... 

1881.-,- )-

GIPND-L.S. 1-1317(0) LS-20.11.61-750 

M. N. KAUL, 
Secretary . 



LOK SABRA 

BULLETIN-PART I 

[Brief ·Record of Proceedings] 

Tuesday. November 21, 1961/KartikaSO, 1883 (Saka) 

No. 653 

1. Starred ~ODtl 

Starred Que3iions (Nos. 59, 60, 62, 64, 66--69, 71, 72, 76, 78, 80-82 85, 
87,.89, .91 and 93) were orally answered. Replies to remaining questions were 
laid on the Table. 

2. Uutarrecl QuesUGas 
Replies to Unstarred Questions (Nos. 78-.-201) were laid .on the Table. 

3.,lDtiwatiOlJre: Proeeec1iqs apiast Member 

The Speaker informed Lok Sabha that he had received a telegram dated 
tne 20th November, 1961 from the Superintendent of Police, Ernalrulam, inti-
mating that SOO T. C. N. Menon was removed· by the police from the 
Collectorate under Section 38 of the Kerala Police Act on the 20th November, 
1961 and let off after some time. 

4. Papers laid on the Table 

Thefollo.wing pa.perswere laid on the Table:-

(1) A copy each of the following rules under sub-section (5) of Section 
7 of the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Eighth Amea.timent) Rules, 1961 pub-
lished in Notification No. S.O. 2221 dated the 16th Septembel' 
1961. ' 

Oi)The ,lru:tian Telegraph (Ninth Amendment) Rules, 1961 pub-
lished in Notification No. G.S.R. 1167 dated the 23rd 
September, 1961. 

(iii) The Indian Telegraph (Tenth Amendment) Rules, 1961 pub-
lished in Notification No. G.S.R. 1221 dated the 7th October, 

·.1961. 

[P.T.O. 
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A copy of the Delhi Development (Management of Properties) 
Regulations, 1961 published in Notification No. S.O. 1338 dated 
the 10th June, 1961, under section 58 of the Delhi Development 
Act, 1957. 

(3) A copy of the Prevention of Food Adulteration (Second Amend-
ment) Rules, 1961 published in Notification No. G.S.R. 1134 
dated the 16th September, 1961, under sub-section (2) of sec-
tion 23 of the Prevention of Food Adulteration Act, 1954. 

(4) A copy each of the following Notifl.cations under sub-section (6~ 
of Section 3 of the Essential Commodities Act, 1955, making 
certain further amendments to the Fertiliser (Control) Order, 
1957:-

(a) G.S.R. No. 802 dated the 17th June, 1961. 
(b) G.S.R. No. 1239 dated the 17th October, 1961. 

(5) A copy of Annual Report of the Indian Council of Agricultural 
Reseai"ch for the year 1959-60. 

(6) A copy each of the following Rules under sub-section (3) of 
section 458 of the Merchant Shipping Act, 1958:-

tea) The Shipping Development Fund Committee (General) Rules, 
1960 published in Notification No. G.S.R. 938 dated the 13th 
August, 1960. 

:j:(b) The Shipping Development Fund Committee (General) Amend-
ment Rules, 1960 published in Notification No. G.S.R. 1267 
dated the 29th October, 1960. 

• (c) The Merchant Shipping (Carriage of Medical Officers) Rules, 
1961, published in Notification No. G. S.R. 987 dated the 29th 
July, 1961. 

(7) A copy each of the following Notifications under sub-section (3) 
of section 458 of the Merchant Shipping Act, 1958:-

(a) The Merchant Shippi;ng (Apprenticeship to Sea Service) Amend-
ment Rules, 1961 published in Notification No. G.S.R. 1265 
dated the 14th October, 1961. 

(b) The Merchant Shipping (Registration of Sailing Vessels) Amend-
ment Rules, 1961 published in Notifieation No. G.S.R. 1347 
dated the 4th November, 1961. 

(c) The Merchant· Shipping (Registf"ation of Indian Ships) Amend-
ment Rules, 1961, published in Notification No. G.S.R. 1348 
dated the 4th November, 1961. 

·The notification was previously laid em the Table on the 17th Aiugust, 
1961 and was re-laid under Rule 234(2) of the Rules of Procedure. 

tThe notification was"previously laid on the Table on the 26th August, 
1960 and the 11th A~, 1961, and was re-laid under Rule 234(2) of the 
Rules of Procedure.' 

:j:The notification was previously laid on the Table on the 6th December, 
1960 and the 11th August, 1961, and was re-laid under Rule 234(2) of the 
Rules of ProcedU!'e. 
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(I 

~8; A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939, making certain 
further amendments to the Delhi Motor Vehicles Rules, 1940:-

(a) Notification No. F. 12j88j60-Transport published in Delhi Gazette 
dated the 15th June, 1961. 

(b) Notification No. F. 22(3) JBO-Transport published in Delhi 
Gazette dated the 22nd June, 1961. 

(c) Notification No. F. 12/21/61-Transport published in Delhi Gazette 
dated the 3rd August, 1961. 

(d) Notification No. F. 12/80/58-Transport published in Delhi 
Gazette dated the 3rd August, 1961. 

(9) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 19311, making certain 
further amendments to the Punjab Motor Vehicles Rules, 1940, 
as applied to Himachal Pradesh:-

(a) Notification No. T. 26-90157-II published in Himachal Pradesh 
Gazette dated the 30th July, 1960. 

(b) Notification No. T. 26-90/57 ublished in Himachal Pradesh 
Gazette dated the 17th July, 1961. 

(10) A COpy of Annual Accounts of the Delhi Road Transport Autho-
rity for the year 1957-58 along with the Audit Report and Finan-
cial Review thereon. 

(11) A copy each of the following Notifications under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955:-

(a) The Rice (Madhya Pradesh) Price Control (Third Amendment) 
Order, 1961 published in Notifu:ation No. G.S.R. 1117 dated the 
6th September, 1961. 

(b) The Rice (Uttar Pradesh) Price Control (Second Amendment) 
Order, 1961 published in Notification No. G.S.B. 1118 dated the 
6th September, 1961. 

(c) The Rice (Punjab) Second Price Control (Eleventh Amendment) 
Order, 1961 published in NotificatiOn No. G.S.R. 1119 dated 
the 6th September, 1961. 

(d) The Rice (Import from Punjab) Order, 1961 published in Noti-
fication No. G.S.R. 1145 dated the 19th September, 1961. 

(e) NotificatiOn No. G.S.R. 1208 dated the 28th September, 19tH 
rescinding Notifications NOs. G.S.R. 747 and G.S.R. 1237 dated 
the 29th June, 1959 and 6th November, 1959, respectively. 

(f) The Sugar Dealers (Removal of Licensing Restrictions)' Order, 
1961 published in Notification No. G.S.R. 1210 dated the 28th 
September, 1961. 

(g) Notification No. G.S.R. 1211 dated the 28th September, 1961 res-
, cinding Notifications Nos. G.S.R. 1112 dated the 15th September, 

1960 and G.S.R. 1 dated the 2nd January, 1961 and providing 
for matters incidental thereto. 

[p.T.O. 
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(h) The Wheat Roller Flour Mills (Licensing and Control) Fifth 
Amendment Order, 1961 published in Notification No. 1213 
dated thE!" 30th September, 1961. 

(i) The Madhya Pradesh Rice Procurement (Levy) Second Amend-
ment Order, 1961 p1.lblished in Notification No.· G.8.R. 1237 
dated the 7th October, 1961. 

(j) The Tripura Fooagrains Movement Control (No.2) Second 
Amendment Order, 1961 published in NotificatiOn No. G.S.R. 
1264 dated the 14th October, 1961. 

(k) Notification No. G.S.R. 1272 dated the 13th October, 1961 res-
cinding Notification No. G.S.R. 38& dated the 18th March, 1961. 

(1) Notification No. G.S.R. l~ dated the 17th October, 1961. 
(m) The Uttar Prad~sh Paddy and Rice (Restriction on Movement) 

Second Amendment Order. 1961 published in Notification No. 
G.S.H. 1312 dated the 28th Oetober, 1961. 

(n) The Rice (Madhya Pradesh) Price Control (Fifth Amendment) 
Order, 1961 published in Notification No. G.S.R. 1313 dated 
the 30th October, 1961. 

(0) The Rice (Punjab) Second Price Control (Twelfth Amendment) 
Order, 1961 published in Notification No. G.S.R. 1314 dated 
the 30th October, 1961. 

(p) The Rice (Madhya Pradesh) Price Control Fourth Amendment 
Order, 1961 published in Notiftcation No. G.S.R. 1338 dated 
the 4th November, 1961. 

(q) The Bombay Rice (Export Control) Second Amendment Order, 
1961 published in NotificatiOn No. G.S.R. 1339 dated the 4th 
November, 1961. . 

(12) A copy of Annual Report of the Central Warehousing Corporation 
for the year 196()..61 along with the Audited Accounts, under 
sub-section (9) of section 42 of the Agricultural Produce 
(Development and Warehousing) CorporatiOn Act, 1956. 

5. BepOri of Conmdttee OIl. Private Membel's' Bills aDd Be8OlatIons 
Sardar Rukam Singh presented the Ninetieth Report of the Committee on 

Private Members' Bills and Resolutions. 
6. StateDmlt by Minister of State in the MIftistry of 'l'ra.nspert aDd CommuDi-

eatioos 
The Minister of State in the Ministry of Transport and Communications 

made a statement correcting the reply given on the 6th September, 1961 to a 
slo1PPiemmatat'ybyShri Premji R.Assar to Starred QuestiOn No. 1241 regard-
ing private bus s(!rvice in Delhi. 

7. El~ion to Committee 
Shri M. V. Kr.ishnappa moved the following motion:-

"That in pursuance of clause (i) of Section 5(1) of the Prevention of 
Cruelty.to Anidlals Act, 1960, the members of Lok Sabha do 
proceed to eAct" in sucl1 manner as the Speaker ma.y direct, four 
members from amongst themselves to serve as members of the 
Animal Welfare Board, subject to the other provisions of the said 
Act." 

The motion was adopted. 
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8. Ge¥erwrnst, BIII-~; 

The ltIstitute af'Teebnology Bill. 19&1. 

9. Government Bll~asied 

(i) The Apprentices Bil.l, 1961 

Discussion 'On the motion for considen.tion 'Of .the 'Bill moved '01\ th& 20th 
Novem~, 1961, continued. -The follGwing members took part in the debate:-

(1 ) Sh£i M. Elias 
(2). ShrL Naushir Bharucha. 
(3) Shri Ramsingh Bhai Varma 
(4) Shri Arun Chandra Guha 
(5) Shri S. M. Banerjee 
(6) Shri Rajendra Singh 
(7) Shri Sh£ee' Narayan nas 
(8) Shri Kashi Nath Pandey 

Shri Gulzarilal Nanda replied te the debate. 

The mGtioR for consich!ration was adopted alld clause-by."ciause 
consideration was taken up. 

Clauses 2 to 23, 25 to 38 and the Schedule were adopted. 

Clause 24 was adopted as amended. 

Clause 1, the Enacting Fermula and theLQng. Title were alBctoadopted. 

The motion that the Bill, as amended,be p8aed wu moved by SJiri Gul-
zanlal Nanda. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri T. B. Vittal Rao 
(3) Shri Gulzarilal Nanda 

The motion was adopted and the Bill, as' amended, was passed. 

(ii) The Voluntc&.TlI Surrender of Salaries (Ezem.ption.from :TQ.mtion) 
Bill, 1961 . 

The motion f'Or consideration of the Bill was moved by Shri B. R. Bhagato 

Shri Sarjoo Pandey took part in the debate. 

Shri B. R. Bhagat replied to the debate. 

The motion for consideration was adopted and c1ause-by-clauae consi-
deration was taken up. 

Clauses 2 to 5 were adopted. 
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Clause 1, the Enacting Formula and the LanK 'Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. R. Bhagat. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri B. R. Bhagat 

The motion was adopted and the Bill was passed. 

(iii) The Industries (Development and Regulation) Amendment Bm, 1961 

The motion for consideration of the Bill was moved by Shri Manubhai 
Shah. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clause 2 was adapted. 

Clause I, the Enacting Formula and the Long Title were also adopted 

The motion that the Bill be passed was moved by Shri Manubhai Shah. 

The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned at 3.15 P.M. and reassembled at 3.30 P.M.) 

. (iv) .. The High Court Judges (Conditions of Service) Amendment 
BilL, 1961 . 

The motion fOr consideration of the Bill was moved by Shri B. N. Datar. 

The following members took part in the debate:-
(1) Shri Nath Pai 
(2) Shri Naushir Bharucha 
(3) Shri lIarish Chandra Mathur 
(4) Shri S. C. Gupta 
(5) Shri K. T. K. Tangamani 

Shri B. N. Datar replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses·2 to 4 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted . 

. The motion that the Bill be .passed was moved by Shri B. N. Datar. 
The motion was adopted and the Bill was passed. 

(v) The Coffee (Amendment) Bill, 1961. 

The motion for consideration of the Bill was moved by Shri Nityanand 
Kanungo. " ft" , 

The followiIig' members took part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Shri K. R. Achar 

Shri Nityanand Kanungo replied to the debate. 
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The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 to 5 and 7 to 14 were adopted. 

Clause 6 was adopted as amended. 

Clause 1, the Enacting Formula and the Long Title were also adop1led. 

The motion that the Bill, as amended, be passed w,as moved by 
Shri Nityanand Kanungo. 

The motion was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd November, 1961.) 

1868 
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Secretary. 



LOK-8ABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

ThuTSd~lI, November 23, 1961/Agrah4l1ana 2, 1883 (Saka) 

No. 554 
1. Oath or Aftlrmation 

Shri Chubatoshi Jamir madp and subscribed the aftirmation in English 
and took his seat in the House. 

2. Sianed Questions 
Starred Questions Nos. 116, 118-125, 130, 131, 167 and 201 were orally 

answered. Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 202-222, 224-335 and 337-362 

were laid on the Table. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Life Insurance Corporation 

of India for the year ended 31st December, 1960 along with 
the Audited Accounts, under section 29 of the Life Insurance 
Corporation Act, 1956. 

-(2) A copy of Notification No. S.O. 2060 dated the 2nd September, 
1961, under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

(3) A copy each of the following Notifications under sub-section (1) 
of section 28 of the Mines and Minerals (Regulation and Deve-
lopment) Act, 1957:-

--(a) The Mining Leases (Modification of Terms) Amendment Rules, 
1961 published in Notification No. G.S.R. 455 dated the 1st 
April, 1961. 

-The notification was previously laid on the Table on the 7th September, 
1961 and was re-laid under Rule 234(2) of the Rules of Procedure. 

--The notification was previously laid on the Table on the 13h April, 1961 
and the 9th August, 1961, and was re-laid under Rule 234(2) ot the Rules 
of Procedure. 
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@(b) The Minerals (Conservation and Development) (First Amend~ 
ment) Rules, 1961 published in Notification No. G.S.R. 651 
dated the 6th May, 1961. 

@(c) The Minerals Conservation and Development (Second Amend~ 
ment) Rules, 1961 published in Notification No. G.S.R. 951 
dated the 22nd July, 1961. 

@(d) Notification No. G.S.R. 880 dated the 8th July, 1961. 

(4) A copy each of the following Notifications under SUb-section (1) 
of section 28 of the Mines and Minerals (Regulation and Deve-

,lopment) Act, 1957:-
(a) The Mineral Concession (Amendment) Rules, 1961 published 

in Notification No. G.S.R. 1133 dated the 16th September, 
1961. . 

(b) Notification No. G.S.R. 1199 dated the 3Dth September, 19tH. 
(c) The Mineral Concession (Second Amendment) Rules, 1961 

published in Notiti<:ation No. G.S.R. 1303 dated the 23th 
October, 19fH. 

(5) A copy of the Oil and Natural Gas Commission (SecOnd Amend~ 
ment) Rules, 1961 published in Notification No. G.S.B. 1282 
dated the 21st October, 1961, under SUb-section (3) of section 
31 of the Oil and Natural Gas Commission Act, 1959. 

£ (6) A copy of Notification No. G.S.R. 1018 dated the 12th August, 
1961 making certain amendments to Schedule 1lI to the Indian 
Administration Services (Pay) Rules, 1954, under sub-section 
(2) of section 3 of the All India Services Act, 1951. 

(7) A copy of the following Rules under sub-section (2) {)f section 3 
of the All India Services Act, 1951:-

(a) The All India Services (Medical Attendance) Amendment Rules, 
1961 published in Notification No. G.S.R. 1245 dated the 14th 
October, 1961. 

(b) The Indian Police Service (Uniform) Second Amendment 
Rules, 1961 published in Notification No. G.S.R. 1300 dated 
the 28th October, 1961. 

(8) A copy of the Annual Report of the National Research Develop-
ment Corporation of India Limited, New Delhi, (English and 
Hindi versions) for the year ending the 31st March, 1961 along 
with the Audited Accounts and comments of the COmptroller 
and Auditor General thereon, under sub-section (1) of section 
619A of the Companies Act 1956. 

" (9J A copy each of the following Rules:-
(i) The Lok Sahayak Sena (Amendment) Rules, 1961 published in 

Notification No. S.B-O. 257 dated the 9th September, 1961, 
under sub-section (3) of section 11 of the Lok Sahayak Sena 
Act, 1958. ." ,ii' . 

~' 

@The notifications were previously laid on the Table on the 9th August, 
1961, and were re-laid under Rule 234(2) of the Rules of Procedure. 

£ The notification was previously laid on the Table on the 7th Septem-
ber, 1961, and was re-laid under Rule 234(2) of the Rules of Procedure. 
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(ll) The Reserve and Auxiliary Air Force Act (Second Amendment) 
Rules, 1961 published in Notification No. S.R.O. 282 dated the 
7th October, 1961, under sub-sectian (4) of section 34 of the 
Reserve and Awrillary Air Forces Act, 195!. 

(10) A copy each of the following Notifieaticms und~r su:~-section (4) 
of section 43B of the Sea Customs Act, 1878 and section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960:-

(a) G.S.H. No. 1073 dated the 2nd September, 1961. 
(b) G.S.& No. 1074 dated the !nd September, 1961. 
(e) G.S.R. No. 1100 dated the 9th September, 1961. 
(d) G.S.B. No. 1153 dated the 23rd September, 1961. 

(ll) A copy of Notification No. G.s.R. 1156 dated the 23rd September, 
1961 containing corrigendum to Notification No. G.s.a 188 dated 
the 18th February, 1961, under sub-section (4) of section 43B 
of the Sea Customs Act, 1878 and section 38 of the Central Ex-
cises and Sal~ Act, 1944. 

(12) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.S.B. No. 1071 dated the 2nd September, 1961. 
(b) G.S.B. No. 1072 dated the 2nd September, 1961. 
(c) G.S.H. No. 1099 dated the 9th September, 1961. 
(d) G.S.R. No. llS2 dated the 23rd September, 1961. 

(13) A copy each of the following schemes under sub-seetion (11) of 
section 45 of the Banking Companies Act, 1949:-

(a) Scheme for the reconstruction of the Catholic Bank Limited 
aDd its amalgamation with the Canara Industrial and Bank-
.ingSyndicate Limited published in Notification No. S.O. 2192 
dated the 8th September, 1961. 

(b) Scheme for the reconstruction of the Jodhpur Commercial 
Bank Limited and its amalgamation with the Central Bank 
of India Limited published in Notification No. 8.0. 2195 dated 
the 12th September, 1961. 

(c) Scheme for the reconstruction of the Bank of Citizens Limited 
and its amalgamation with the Canara Banking Corporation 
Limitel;l published in Notification No. B.O. 2381 dated the 30th 
September, 1961. 

(d) Scheme for the reconstruction of the Phaltan Bank Limited 
and itS' a~algamation with the Sangll Bank Limited publish-
ed in Notification No. B.O. 2387 dated the 3rd October, 1961. 

(e) Scheme for the reconstruction of the Karur Mercantile Bank 
Limited and its amalgamation with the Lakshmi Vilas Bank 
Limited published in NotillcationNo. &0. 2485 dated the 14th 
October, 1961. 
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(f) Scheme for the reconstruction of the People's Bank Limited and 
its amalgamation with the Canara Industrial and Banking 
Syndicate Limited published in Notification No. s.o. 2687 
dated the 18th November, 1961. 

(14) A copy of the Annual Report of the Board of Directors of the 
Industrial Finance Corporation of India for the year ended the 
30th June, 19fn along with the Statement showing the Assets 
and Liabilities and Profit and Loss Aecount of the Corporation 
under sub-section (3) of section 35 of the Industrial Finance 
Corporation Act, 1948. 

(l5) A copy of the Report of Rehabilitation Finance Administration 
for the half-year ended the 31st December, 1960, under sub-
section (2) of section 18 of the Rehabilitation Finance Admi-
nistration Act, 1948 . 

. ·(16) A copy each of the following Notifications making certain fur-
ther amendments to the Foreign Exchange Regulation Rules, 
1952, under sub-section (3) of section 27 of the Foreign Ex-
change Regulation Act, 1947:-

(a) G.S.R. No. 987 dated the 15th July, 1961. 
(b) G.S.R. No. 972 dated the 29th July, 1961. 

(l7) A copy of the Post Office Savings Certificates (Second Amend-
ment) Rules, 1961 published in NotificatiOn No. G.S.R. 941 dated 
the 22.nd July, 1961, under sub-section (3) of section 12 of the 
Government Savings Certificates Act, 1959. 

5. Statement by I'rime Minister 

The Prime Minister made a statement regarding the programme for the 
next general elections. A copy of the statement was also laid on the Table. 

6. Government BUls-Passed 

(D The Assam Municipal (Manipur Amendment) BiU, 1961 

The motion for consideration of the Bill was moved by Shri D. P. 
Karmarkar. 

!'!' 

The following members took part in the debate:-
(1) Shri Laisram Achaw Singh 
(2) Shrimati Renu Chakravartty 

Shri D. P. Karmarkar replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 to 7 were adopted. 

Clause I, the Enacting ,:-onnula and the Long Title were also adopted. 

The motion that the.,!~ili be passed was moved by Shri D. P. Karmarkar. 

The motion was adopted and the Bill was passed. 

*The notifications were previously laid on the Table on the 18th August. 
1961, and were re-laid under Rule 234(2) of the Rules of Procedure. 
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· ""; (u) The' fdion~ Siclrid4rds Institution ~Ce-rtification M~) Amendment 
Bill, 1961. as passed by Ra;ya Sabha. 

The motion for consideration of-the Bill, as passed by Rajya Sabha, was 
moved. by Shri Nityanand KanWlgo. 

The following members took part in the debate:-

(1) Shri K. T. K. Tangamani 

(2) 8hri Naushir Bharucha 

(3) 8hri Aurobindo Ghosal 

Shri Nityanand Kanungo replied to. the debate. 

The motion far consideration was adopted and clause-by-clause consi-
deratiOn was taken Up. 

Clauses 2 to 7 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Nityanand 
Kanungo. 

The motion was adopted and the Bill was passed. 

(iii) The Foreign Awards (Recognition and Enforcement) Bill, 1961, as 
passed by Ra:h/a Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Nityanand Kanungo. 

The motion for consideration was adapted and clause-by-clause consi-
deration was taken up. 

Clauses 2 to 11 and the Schedule were adopted.. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Nityanand 
Kanungo. 

The motion was adopted and the Bill was passed. 

'i. MotiODs Re: Annual Reports of the Hindustan AntibloUes Ltd. 

Shri N. R. M. Swamy moved the following motions:-

(1) ''That this House takes note of the Annual Report of the Hindus-
tan Antibiotics Limited for the year 1958-59, along with the 
Audited Accounts and comments of the Comptroller and Audi-
tor General, laid on the Table of the House on the 15th Decem-
ber, 1959." 

(2) "That this House takes note of the Annual Report of the. Hindus-
tan Antibiotics Limited for the year 1959-60, laid on the Table 
of the HoUSe on the 22nd November, 1960." 
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The f~llowing members took part in the combine'" ciebate On the two 
motions:- . 

(1) Shri Shamrao Vishnu Parulekar 

(2) Shri Narayan Ganesh G()ray 

(3) Shri Diwan Chand Sharma 

(4) Shri Shraddhakar Supakar 

(5) Shri Manubhai Shah 

Shri N. R. M. Swamy replied to the debate. 
Both the m()ti()ns were adopted. 

(Lok Sabha adjourned till 11 A.M. ()n Friday, the 24th N()vember, 1961.) 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceed:ingsJ . 

Friday, November 24, 1961/ Agrahayana 3, 1883 (Saka) 

No. 555 

1. Starred QaestioDs 

Starred Questions Nos. 209 to 216 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarred QuestiODS 

Replies to Unstarred Questions Nos. 363 to 460 were laid on the Table. 

3; AdjOUl'll1llellt Motion 

The Speaker withheld hi's co~ent to the moving of an adjournment 
motion given notice of by Sarvashri K. T. K. Tangamani, E. V. K. Sampath 
and S. M. Banerje-eregarding the· rePOrted firing by Portuguese authorities 
on the Bombay-Cochin passenger steamer s.'S. Sabarmati, near Karwar. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A statement correcting the statement laid on the Table on the 
20th November, 1961 regarding the import of petroleum pro-
ducts for consumption in India and other connected matters. 

(2) A copy each of the following Rules:-
(i) The Coft'ee (Fourth Amendment) Rules, 1961 published in Noti-

fication No. G.S.R. 1334 dated the 4th November, 1961, under 
sub-section (3) of section 48 of the Cof(ee Act, 1942. 

(ii) The Companies (Central Government's) General Rules and 
Forms (Third Amendment) Rules, 1981 published in Notifica-
tion No. G.S.R. 1105 dated. the 9th September, 1961, under 
sub-section (3) of section 642 of the Companies Act, 1956. 

(3) A copy each of the following papers under sub-section (2) of 
. section 16 of the Tariff Commission Act, 1951:-

(a) Report (1961) of the Tariff Commission on the continuance of 
protection to the Titanium Dioxide Industry. 
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(0) Government Resolution No. 8(1)-T.R./61 dated the 8th Septem-
ber, 1961. 

(c) Statement explaining the reasons why a COPy each of the docu-
ments at (a) and (b) above could not be laid on the Table 
within the period prescribed in the said sub-section. 

(d) Report (1961) of the Tariff Commission on the continuance 
of protection to the 'Erectric Motor Industry. 

(e) Government Resolution No. 11(1 )-T.R./61 dated the 26th Octo-
ber, 1961. 

(f) Goverrunent Notification No. l1(l)-T.R./61 dated the 26th Octo-
ber, 1961. 

(g) Statement explaining the reasons why a copy each of the docu-
ments at (d), (e) and (f) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(4) A copy of the Salt (Reserve Stocks) (Amendment) order, 1961 
published in Notification No. G.S.R. 1332 dated the 4th Novem-
ber, 1961, unders~section (8) of section 3 of the Essential 
Commoctities Act, 1955. 

• (5) A copy of the Public Premises (Eviction Of Unauthorised Occu-
pants) Amendment Rules, 1961 published in Notification No. 
n.s;R. 779 dated the 10th June, 1961, under sub-section (3) of 
section 13 of the Public Premises (Eviction cf Unauthorised 
Occupants) Act, 1958. 

(6) A CgPY of the main conclusions of the Tenth Session of the IndlD-
trial Committee on Plantations held at New Delhi on the 21st 
September, 1961. 

(7) A copy of the statement containing the decisions of the Govern-
ment in regard to the recommendations made by the Krishna 
Menon Committee and various 'otber reports and studies on the 
running of Public Sector Undertakings. 

5. Motion. Re: Joint Committee on state Undertakings 

Shri Manubhai Shah moved the following motion:-

"That a Joint Committee of the Houses to be called the Joint Com-
mittee on State Undertakings be constituted with fifteen mem-
bers, ten from this House and five from the Bajya Sabha, who 
shall be elected from among the members of each' House accord-
ing totlhe principle of proportio.n.al representation by means ot 
the single transferable vote. 

"~ . 

(2) That the funotion, of the Joint Committee shall be-., 
(a) to examine the reports and accounts of the State Undertakings 

specified in the Schedule; 

.The notification was previously laid on the Table on the lOth August, 
1961,~nd was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(b) to examine, in the context of the autonomy and efficiency of the 
State Undertakings,. whether the affairs of the State Under-
takings are being ~aged in accordance ~th sound busb1esB 
principles and prudent cotnmercial practices: 

Provided that the Committee shan not examine and investigate any of 
the following matters.namely:-

(i) matters of major Government policy as distinct from busi.o.ess or 
commercial functions of the State Undertakings; 

(ii) matters of day-to-day administration; 
(iii) matters concerning wages, conditions of employment and other 

questions normally decided between the employer and the 
employees by agreement or detennined through recognised 
machinery; 

(iv) matters for the consideration of which machinery is established 
by any special statute under which a particular State Under-
taking is established. 

With regard to the State Undertakings specified in Part III of .the Sche-
dule, the Committee shan not adopt Or pursue any procedures which are 
not consistent with the interests of security. 

(3) That the Joint Committee shaH have the power to send for pe1"SOQ.S, 
papers and documents (save that they shall not be competent to call for 
such evidence 01' papers or documents as are stated by the Minister cOn-
cerned to be confidential and the disclosure of which would be against 
public interest) and to examine witnesses,' provided that such examination 
takes place in the presence Of the representatives of the Ministries con-
cerned and opportunity is given to tbenicl representativel to put questions 
to the witnesses. 

(4) Thlllt the Joint Committee shall, from time to time, report tobotlb. 
HCJUSes of Parliament in respect of all Grany of ,the aforesaid· matterl. 

(5) That as from the constitution of the Joint Committee, the Estbnates 
Committee of Lok Sabha and the Public Accounts Committee shall cease 
to exercise their functions !in relation to the State UDdertU:inpapeeifled in' 
the Schedule. 

(6) That the members of the Joint Committee shall hold office tor a 
period of three ,.an: 

Provided that if any member of the Joint Committee ceases to be a 
member of Parliament before the expiry of the aid period elf three years, 
he shall cease to be a member of the Joint Committee. 

(7) That in order to constitute a sitting of the Joint Committee, the 
quorum shall be five. 

(8) That in other respects the rules of this House relatiJ)g to Parliamen-
tary Committees man apply with such variatiOns and modiftcations as the 
Speaker may make. 

(9) That this House recommends to the Rajya Sabhathat the ltajya 
Sabha do join in the said .J~int Committee and communicate to tbiII House 
the names of membelS to he appointed by tbeBajya Sabba to the Joint 
Committee. 
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SCHEDULE 

(List of State Undertakings) 

PART I 

State Undertakings established by Central Acts 

1. The Damodar Valley Corporation. 
2. The Industrial Finance Corporation. 
3. The Indian Airlines Corporation. 
-4. The Air :ndia International. 

_ 5. The Life Insurance Corporation. 
6. The Central Warehousing Corporation. 
7. Oil &- Natural Gas Commission. 

PART II 

(State Undertakings which are Government Companies formed under the 
Companies Act) 

Every Government company whose annua~ report is placed before the 
Houses of Parliament under sub-section (1) of section 619A of the Compa-
llies Act, 1956, other than the State Undertakings included in Part III 
hereof. 

PART III 

1. Hindustan Aircraft Ltd., Bangalore. 
2. Bharat Electronics Ltd., Bangalore. 
3. Mazagon Docks Ltd." Bombay. 
4. Garden Reach Workshop Ltd., Calcutta." 

Discussion on the motion was held over. 

6. Govel'DlDBDt BJ11-under ~osJderation 

The Institutes of Technol.ogy Bm, .1961 

The motion for consideration of the Bill was mo~-_by,.Shri Humayun 
Kabir. 

'!'he following members took part in 'the debate:-
(1) Shri Shraddhakar Supakar 
(2) Shri T. B. VittalRao (Speech unfinished). 

The discussion was not concluded. 

1. MOtiODBe: Ninetieth Report of Committee on Private Members' BIlls 
aDd '&esOlutioDS i" . 

. ~ 
Shri T. B. Vittal Rao 'moved the following motion:-

"That this House agrees with the Ninetieth Report of the Committee 
on Private Members' Bills 'and Resolutions presented to the 
House on the 21st November. 1961." 

The motion was atklpted. 



\. Private Membe1'S' Resolution-lVithclraWlt 

Sardar Iqbal Singh concluded his speech on the following Resolution 
moved by him on the 8th September, 1961:-

"This H?use 'calls upon the Government to take necessary steps to 
bnng the sacred ashes of Netaji Subhas Chandra Bose and 
Biplabi Mahanayak Rasa Bihari Basu from Japan with full 
military honour and befitting ceremonies and build suitable 
memorials in Delhi to enshrine the ashes." 

An amendment was moved by Shri Shree Narayall Das. 

The following members took part in the debate:-
(1) Shri Shree Narayan Das 
(2) Raja Mahendra Pratap 
(3) Shrimati Renu Chakravartty 
(4) Shri Aurobindo Ghosal 
(5) Shri Ranbir Singh Chaudhuri 
(6) Shri J,awaharlal Nehru 

Sardar Iqbal Singh replied to the debate. 

The amendment moved by Shri Shree Narayan nas was not pressed and 
hence deemed to have been withdrawn by leave of the House. 

The Resolution was withdrawn by leave of the House. 

9. Private Members' Resolution-under coll8ideration 

Shri S. M. Banerjee moved the following Resolution:-

"This House is of opinion that Government of India should give a 
final ultimatum to the Portuguese Government to withdraw 
from Goa, Daman and Diu." 

Two amendments were moved by Shri Atal Bihari Vajpayee. 

The following members took Part in the debate;-
(1) Shri Atal I\ihari Vajpayee 
(2) Shri Joachim Alva 
(3) Shri Nath Pai 
(4) Shri Naushir Bharucba 
(5) Shrimati Parvathi M. Krishnan 
(6) Shri Diwan Chand Sharma (Speech. unfinished.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 25th November, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Saturday, November 25, 1961/'Agrahayana 4, 1883 (Saka) 

No. 556 

1. Starred Que&tlous 

starred Questions Nos. 248-251, 253-260, 262-264 and 268-270 were 
orally answered and supplementary questions were asked on all of them. 
Replies to remaining questions were laid on the Table. 

2. UD3tarred Questions 

Replies to Unstarred Questions Nos. 461-597 were laid on the Table. 

3. CaJ.liq Attention to Matter of Urgent Publle Importance 

Shri Indrajit Gupta called the attention of the Minister 01 Co~e 
and Industry to the difficulties faced by the jute growers of. Orissa and 
West Bengal owing to the fall in prices of raw jute in the Calcutta mar-
ket below Rs. 30/- per maund and immediate need for commencin, 
price-support operations. 

The Minister of Commerce made a statement in re~ard thereto. 

4. Papers laid on the Table 

The follOWing papers were laid on the Table:-

(1) A copy each of the following statements showing the action 
taken by the Government on various assurances, promises 
and undertakings given by the Ministers during tbe various 
sessions of Second Lok Sabha:-

(i) Supplementary State-
ment No. I 

(it) Supplementary Statement 
No. VIll 

(iii) Supplementary Statement 
No. IX 

(iv) Supplementary Statement 
No. XIII 

Fourteenth Session, 1961. 

Thirteenth Session, 1961. 

Twelfth Session, 1960. 

Eleventh Session, 1960. 
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(v) Supplementary Statement 
No. XVII 

(vi) Supplementary Statement 
No. xvm 

(vii) Supplementary Statement 
No. XXI 

Tenth Session, 1960. 

Ninth Session, 1959. 

Eighth Session, 1959. 

(2) A copy each of the following Notifications under section 58 of 
the Delhi D~Dt Act, 1957:-

(i) The Delhi Development (Bettennent Charge Arbitration) 
Rules, 1961 published in Notification No. G.S.R. 1111 
dated the 9th September, 1961. 

(li) The Delhi Development Authority (Salaries, Allowances and 
Conditions of Service) Regulations, 1961 published in 
N otifleation No. S. O. 2226 gated the 16th September, 1961. 

(3) A copy of Notification No. F.12134160-Transport pUblished in Delhi 
Gazette dated the 7th September, 1961 making certain further 
.amendments to the Delhi Motor Vehicles Rules, 1940, under sub-
section (3) of section 133 of the Motor Vehicles .Act, 1939. 

(4) A copy of the Indian Aircraft (Amendment) Rules, 1961 published 
in Notification No. G.s.R. 1304 dated the 28th October, 1961, 
under section 14A of the Indian Aircraft Act, 1934, along with an 
e1pianatory note. 

5. Statement re: Government Buslness 
The Minister of Parliamentary Affairs made a statement regard.i.tC the 

Goftrnrrient business for the week commencing the 27th November, li61. 

6. EIeo1ileIa 'to Committee 

Dr. Panjabrao S. Deshmukh moved the following motion:-

"That in pursuance of paragraph 4(13) of the Ministry of Food and 
Agriculture (Department of Agriculture) (I.CAR.) Resolution 
No. F. 27-12160-AIII, dated the 7th September, 1961, the·meIJ).bers 
of Lok Sabha do proceed to elect in such manner as the Speaker 
.may direct, two members fr.om. amongst themselves to serve as 
members of the Indian Central Spices and Cashewnut Com-
mittee." 

The motion was adopted. 

7. GOvermDent BlU-Passed 

The IDstitutes of TeebnOiOU BDl, 1961 

Discussion on tile motionf.(jjcons-ideratie!a of 1ile Biil1D8l'Nd0ll the 14th 
November, 1961, continued..:· 

The following members took part in the debfte:-

(1) Shri T. B. Vittal Rao 
(2) Shri Naushir Bharucha 
(3) Shri Aurobindo Ghosal 
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(<4) Shri Balraj Madhok 
(5) Shri Laisram Achaw Singh 
(6) Dr. G. S. Mel:kote. 

Shri Humayun Kabir replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 39 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Humayun Kabir. 

The motion was adopted and the Bill was passed. 

8. Motion re: Pa.ncbayat Raj 

Shri K. T. K. Tangamani moved the following motion:-

''That the situation' arising out of the working of the Panchayat Raj 
be taken into consideration." 

The following members took part in the debate:-

(1) Shri Raghubir Sahai 
(2) Shri Balraj Madhok 
(3) Shri Phani Gopal Sen 
(4) Shrimati Parvathi M. Krishnan 
(5) Shri 14001 Chand Jain 
(6) Shri Jagan Nath Prasad Pahadia 
(7) Shri Braj Raj Singh 
(8) Shri Kalika Singh 
(9) Dr. K. B. Menon 

(10) Shri Harish Chandra Mathur 
(11) Shri Ranbir Singh Chaudhuri (Speech untlni4hed.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 27th November, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceedinIgs] 

Monda1l. NO'IJember 27, 1961/Agraha1lana 6, 1883 (Saka) 

No. 557 

1. Oath or AtIlrmation 

Shri Sanji Rupji Dhodia made and subscribed the oath in Gu,jarati and 
took his seat in the House. 

2. starred Questions 

Starred Questions Nos. 304-307, and 309-316 were orally answered. 
Replies to remaining questions were laid On the Table. 

3. UDStarred Questions 

Replies to Unstarred Questions Nos. 598-702 and 704-709 were laid on 
the Table. 

4. Adjournment Motions 

The Speaker withheld his consent to the mOving of the following ad-
journment motions given notice of by the members shown against each:-

(i) Reported firing by Portu- Sarvuhri Narayan Ganesh 
guese Forces stationed in Goray, Arjun Singh Bhadauria, 
Anje Div island on an Mohan Swarup, Shrimati Renu 
Indian fishing boat re- Chakravartty, Sarvashri T. B. 
sulting in the death of Vittal Rao, K. T. K. Tangamani. 
one of the crew. Indrajit Gupta, p. K. Kodiyan, 

Shrimati Parvathi M. Krishnan, 
Sarvashri Balraj Madhok, Naushir 
Bharucha and Braj Raj Singh. 

(ii) Late running of trains due 
to shortage of co,al. 

5. Papers Lald OIl the Table 

Shri Mohan Swarup. 

The following papers were laid. on the Table:-
(1) A copy each of the following papers:-

(1) Finance Accounts of the Central Government for the year 1959-
60 and Audit Report, 1961 thereon under article 151(1) of 
the Constitution. 

[p.T.O. 
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(ii) Second Valuation Report of the Life Insurance Corporation of 
India as at 31st December, 1959, under section 29 of the Life 
Insurance Corporation Act, 1956. 

(2) A copy of Notification No. S.O. 2427 dated the 6th October, 1961 
under sub-section (2) of section 4A of the Indian Tariff Act, 
1934. 

(3) A copy each of the following Notifications making certain fur-
ther amendments to the Customs and Central Excise Duties 
Export Drawback (General) Rules, 1960, under sub-section (4) 
of section 43B of the Sea Customs Act, 1878 and section 38 of 
the Central Excises and salt Act, 1944:-

(a) G.S.R. No. 1191 dated the 30th September, 1961. 

(b) G.s.R. No. 1227 dated the 7th October, 1961. 

(c) G.S.R. No. 1228 dated the 7th October, 1961. 

(d) G.S.R. No. 1229 dated the 7th October, 1961. 

(e) G.S.R. No. 123() dated the 7th October, 1961. 

(4) A copy of Notification No. G.S.R. 1193 dated the 30th September. 
1961, under sub-section (4) of section 43B of the Sea Customs 
Act, 1878. 

(5) A copy each of the following Notifications under sub-section (3) 
of section 27 of the Foreign Excllange Reg:ulation Act, 1947: -

(a). G.s.R. No. 1330 dated the 4th November, 196!. 

(b) G.S.R. No. 1331 dated the 4th November, 1961. 

(6) A copy each of the following Reports:-

(a) Report (No. 192 with annexures) of the Official Liquidator of 
the Palai Central Bank Limited (in Liquidation), under sec-
tion45G of the Banking Companies Act, 1949. 

(b) Additional Report (No. 242) of the Official Liquidator of the 
Palai Central Bank. Limited (in Liquidation) under section 
400 of the Banking Companies Act, 1949. 

6. OpIaieDS on BIll 

Shri Ajit Singh Sarhadi laid on the Table Paper No. I containing opi-
nions on the Hindu Marriage (Amendment) Bill, 1960, which was circulated 
for the purpose of eliciting opinion thereon by the 15th July, 1961. 

7 . Statement regarding Supplementary Demands for. Grants (General) for 
1961-82 ;1'> 

It " 
Shri Morarji Desai pre!;ente<i a statem,mt showing Supplementary 

Demands for Grants in respect of the Budget (General) for ·1961-&2. 

8;Stat.ment .Beprdiag ~.,. Demand'sforGraats (Ballways) for 
1961-82 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1961-62. 
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9. Statmlrents by MJaIsters 
(i) The Deputy Minister of Scientific Research and Cultural Mairs made 

a statement correcting the reply given on the 7th September •. 11181; to a 
Supplementary by Shri Subodh Hansda on Starred QuestiQn· N~. 1279 re-
garding Indian Institute of Technology, Madras. 

(ii) The Deputy Minister of Scientific Research. and Cultural Mairs 
also made a statement correcting the reply given on the 4th September, 
1961 .to a Supplementary by Shri Subodh HaDSda on Starred Question No. 
1167 regarding IncLian Institute of Technology, Kanpur. 

(iii) The Minister of Finance made a statement on hili recent visit 
abl'oed and· also laid on the Table a copy of the Communique issued at the 
conclusion of the Commonwealth Consulltative Council. Meeting held at 
Aecra in September, 1961. 

10. Motion Be: PaDeha"at Raj 

Discussion on the following motion moved by Shri K. T. K. Tangamani 
on the 25th November, 1961, continued:-

"That the situation arising out of the working of the Panehayat Raj 
be taken into consideration." 

The following members took part in the debate:-

(1) Shri Ranbir Singh Chaudhuri 
(2) Shri Diwan Chand Sharma 
(3) Shri Aurobindo Ghosal 
(4) Shri C. R. Narasimhan 
(5) Shri Bhola N ath Biswas 
(6) Shri Mohan Swarup 
(7) Shri A. T. Sarma 
(8) Shri Shree Narayan Das 
(9) Shri Raghunath Singh 

(10) Shri Pad am Dev 
(11) Shrimati Uma Nehru 
(12) Shri S. C. Balakrishnan 
(13) Shrimati Renu Chakravartty 
(14) Shri Surendra Kumar Dey 

Shri K. T. K. Tailgamani replied to the debate. 

11. Statutory Resolution Be: Ordinance-Under CaaalderaUon 

Shri Braj Raj Singh moved the following Resolution:-
"This House disapproves of the Sugar (Regulation of Production) 

Ordinance 1961 (Ordinance No.3 of 1961) promulgated by the 
President on the 29th September, 1961." 

12. Government Bill-Under Consideration 

The Sugar (Regulation of Prod:u.ction) Bill. 1961. 

The motion for consideration of tl)e Bill was moved by Shri S. K. PatiL 
[P.T.O. 
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The following members took part in ·the combined debate on. the Statu-
tory Resolution (vide para. 11 above) and the motion for ccmsideration of 
the Bill:-

(1) Shri Braj Raj Singh 
(2) Shri Bibhuti Mishra 
(3) Shri Bishwa Nath Roy 
(4) Shri! Banarsi Prasad Jhunjhunwa!a (Speech unfinished.) 

The discussion on the Resolution and the motion for consideration of the 
Bill was not concluded. 

(Lok Sabha adjourned till 11 A. M. on Tuesday, the 28th November, 1961.) 

! 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, November 28, 1961/Agrahallana 7, 1883 (Saka) 

No. 558 

1. Starred Questions 

Starred Questions Nos. 366-37S, 377 and 378 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarrecl QUeflUons 

Replies to Unstarred QuestioM Nos. 710-779 aIld 781-788 were laid on 
the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shrimati Renu Chakravartty called the attention of the Minister of 
Labour and Employment to the appeal made by him at the Eighth Session 
of the Industrial Committee on coal mines regarding wage revision in the 
coal mining industry and the outcome thereof. 

The Minister of Labour and Employment and Planning made a statement 
in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of White Paper No. V containing Notes, Memoranda and 

Letters exchanged between the Governments of India and 'China 
., ~lweE:n November, 1960 and November, 1961. 

(2) A copy'eaC!h-of the following Notifications:-
(i) S. O. No. 224S dated t'he 15th September, 1961 under sub-section 

(2) of section 18A of the IndU!ipies (Development and Regu· 
lation) Act, ISSl. . • 

(il) S.O. No. 2378 dated the 28th September, 1961'isSuefi ~er section 
18F of the Industries (Development and RegulatiOii) .,6Ft, 
1951. ' 

(iii) The Shipping Corporations Amalgamation Order, 1961 pub-
lished in Notification No. S.O. 2384 dated the lstOctober, 1961 
under sub-section (5) of section 396 of the Companies Act, 
1956. 

(3) A copy of the Report of the Salt Department for 1960-61. 

[P.T.O. 
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5. Statement by Deputy Minister of Works, Housing aDd Supply 

The Deputy Minister of Works, Housing and Supply made a statement 
correcting the reply given on the 31st August, 1961 to a Supplementary by 
Shri A. M. Tariq on Starred Question No. 1117 regarding allotment of bun-
galows to Members of Parliament. 

6. Govenunent Bi1Js-...lD.troduced 

(1) The Indian Railways (Second Amendment) Bill, 1961. 
(2) The Iron Ore Mines Labour Welfare Cess Bill, 1961. 
(3) The Telegraph Wires (Unlawful Possession) Amendment Bill, 1961. 

7. Statutory Resolution Be: Ordinance-Neptlved 

Discussion on the following Resolution moved by Shri Braj Raj Singh 
on the 27th November, 1961, continued:-

"This House disapproves of the Sugar (Regulation of Production) 
Ordinance 1961 (Ordinance NO.3 of 1961) promulgated by the 
President on the 29th September, 1961." 

The Resolution was negatived after discussion as indicated under para 
8 below. 

8. Government Bill-Passed 

The Sugar (Regul.ation of Production) BHZ, 1961 

The combined discussion on the motion for consideration of the Bill 
moved on the 27th November, 1961, and the Resolution vide para. 7 above 
continued. . 

The following members took part in the debate:-
(1) Shri Banarsi Prasad Jhunjhunwala 
(2) Shri Atal Bihari Vajpayee 
(3) Pandit Dwarka Nath Tiwary 
(4) Shri Mohan Swarup 
(5) Shri Uddaraju Ramam 
(6) Shri Tekur Subrahmanyam 
(7) Shri Shibban Lal Saksena 
(8) Shri Ramji Verma 
(9) Shri Braj Raj Singh 

Shri S. K. Patil ~r>lied to the debate. 

On the t\esolution the House divided, Ayes 9; Noes 96. 

'rhe Resolution was accordingly negatived. 

The motion for conside.tation of the Bill was adopted and clause-by-
clause consideration wa/, tRken up. 

Clauses 2 to 8 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be· passed was moved by Shri S. K. Patil. 
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The following members took part in the debate:-
(1) Shri Sinhasan Singh 
(2) Pandit Thakur Das Bhargava 
(3) Shri Ranbir Singh Chaudhuri 
(4) Shri Shibban Lal Saksena 
(5) 8hri S. K. PatH 

The motion was adopted and the Bill was passed. 

9. Motion Be: Annual Report of Indian Reftnerles Limited 
Shri Diwan Chand Sharma moved the following motion:-

"That this House takes note of the Annual Report of the Indian 
Refineries Limited for the year 1959-60 and the Review by the 
Government of the working of the Company, laid on the Table 
of the House on the 10th March, 1961." 

The following members took part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Shri Hem Barua 
(3) Shrimati Renu Chakravartty 
(4) Shri N. R. M. Swamy 
(5) Shri Keshava Deva Malaviya 

Shri Diwan Chand Sharma replied to the debate. 

The motion was adopted. 

(Lok Sabha adjourned tm 11 A.M. on Wednesday, the 29th November, 1961,) 

1888 
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LOR SABBA 

BULLETIN,..-pART I 

[Brief Record of ~i.] 

Wednesdatl, Novembe1' 29, 1961/Agrahatl4nCl 8, 1883 (Saka) 

No. 559 

1. Starred Questions 

Starred Questions N~. 398, 399, 402, 403, 4()~8, .u .• 1~17 and 
419 were orally answered. Replies to remainiJ').g questiQn~ were lij,fd on 
the Table. 

2. UlIStaned Que5tiGns 

Replies to Unstarred Questions Nos. 789-906 were laid on the Table. 

3. Adjournmeut MotlOD 

'l'he Speaker withheld his consent to the moving of an adjO\U'lUllent 
motion given notice ef by Barvastui S. M. Sanerjee, K. T. K. Tangamani and 
Atal Bihari Vajpayee re~.mrn: tlle all~~ ~~t pf a JlIU1y Qf lMian 
officials by Pakistani authorities at the Darsana check post. 

4. Papers laid on the Table 

The following papers were laid on the Tebw:-,-

(1) A copy of the Indian Telegraph (Eleventh Amendnwtt) Rules, 
1961 published in Notification No. G.S.R. 1351 dated the 4th 
November, 1961, under sub-sectilln (I) Qf .e9ii()l'). 7 f)f the 
Indian Telegraph Act, 1885. 

(2) A copy of the Annual Report of the Indian Telepl).~e Indus-
tries Limited for the year 1960-61 along with the Audited 
Accounts and the comments Ilf the CQmptJ'QUw 4.JJ.d. A~ditor­
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. . 

*(3) A copy of Noti1lcation No. F.12/57/IJO .. Transport published. in 
Delhi Gazette dated the 1st June, 1961 making certain amend-
ment to the Delhi Motor Vehicles Rules, UMO, under sub-
section (3) of s~c;m l33 of the Motor VehicIas Act, 1939. 

*The notUjcaUon was pr.eviQ~ly laid on tAe Tllble Qntbe llth &lptember, 
1961 IlJld was re-laid Wllier aule 234(2) of the a.uIes of PrO!ltdure. 

£P.T.O. 
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(4) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939:-

(a) Notification No. 173/F. 68-120/60-Pub. published in the Andaman 
and Nicobar Gazette dated the 30th August, 1961 containing 
the Andaman and Nicobar Islands (Licensing of Conductors 
for Stage Carriages) Rules, 1961. 

(b) Notifu:ation No. 25/20/61-l(Tpt) published im Manipur 
Gaze«e dated the 5th September, 1961 making certain 
amendments to the Manipur Motor Vehicles Rules, 1951. 

5. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 27th November, 1961, Rajya Babha had agreed without any amend-
ment to the Deposit Insurance Corporation Bill, 1961, passed by Lok Sabha 
on the 8th September, 1961. 

6. statement by MInister of Agriculture 

The Minister of Agriculture made a statement correcting the reply 
given on the 1st September, 1961 to a Supplementary by Shri Surendra-
nath Dwivedi on Starred Question No. 1128 regarding Agricultural Com-
mission and also laid on the Table a list of items suggested by the State 
Governments for inclusion in the terms of reference of the Commission 
when appointed. 

7. Discussion on matter of Urgent PubUc Importance 

Shri S. M. Banerjee raised a discussion on the conviction and imprison-
ment of Col. Bhattacharya by Pakistan Military Tribunal. 

The following members took part in the debate:-

(1) Shri Indrajit Gupta 

(2) Shri Nath Pai 

(3) Shri Balraj Madhok 

(4) Shri Ansar Harvani 

(5) Shri Aurobindo Ghosal 

(6) Shrimati Renuka Ray 

(7) Shri A. M. Tariq 

(8) Shri Arun Chandra Guha 

(9) Shri Braj Raj Singh. 

ShriAsoke K. Sen replied to the debate. 

8. Motion re: Tenth Report of poP.S.C. • • 
Shri B. N. Datar moved~ the following motion:-

"That this House takes note of the Tenth Report of the Union Public 
Service Commission for the period 1st April, 1959 to 31st March, 
1960, together with the Govemment Memorandum thereon, laid 
on the Table of the House on the 21st December, 1960." 
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The following members took part in the debate:-
(1) Shri Jaipal Singh 

(2) Shri Harish Chandra Mathur 

(3) Shri Laisram Achaw Singh 

(4) Shri Sinhasan Singh 

(5) Shri P. K. Kodiyan 

(6) Shri N. R. M. Swamy (Speech unfinished.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 30th November. 
1961. ) 
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LOK SABBA. 

BUu..ET!N-PART I 

[Brief Record of ProceediDfllll 

ThuTsdall, November 30, 1961/AgrahavaM 9, 1883 (Saka) 

No. 560 

1. Stan-eel Qaest10as 

Starred Questions Nos. 432--434 and 436--441 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 907-918, 920-946 and 948-1000 
were laid on the Table. 

3. Adjoununent Motious 

The Speaker withheld his consent to the moving of the following adjourn-
ment motions given notice of by the members shown agaiDst each:-

(1) Murder of a Gurkha driver 
and missing of one Indian 
Army Officer in Elizabe-
thville. 

(2) Massing of Portuguese 
troops in Goa. 

(3) Reported death by torture 
of a Goan patriot by the 
Portuguese. 

(4) Publication of incorreet 
Indian maps in Orissa show-
klg Kashmir as part of 
Pakistan. 

Sarvashri Hem Barua, K. T. K. Tan-
gamani, S. M. Banerjee, Bada-
Kumar Pratap Ganga Deb Bamra, 
Arjun Singh Bhadauria and Braj 
Raj Singh. 

Sarvashri Narayan Ganesh Goral', 
Nath Pai, Hem BartUl, S. 114. Ban-
erjee, K. T. K. Tugamanl and 
Braj Raj Singh. 

Servashri S. 114. Banerjee and 
K. T. K. Tangamani. 

Shri Braj Raj Singh. 

4. Statement by Deputy MInIster of JrrlpUoD ancI Power 
The Deputy Minister et Irrigation and Power laid on the Table a state-

ment regarding the reported delay in the execution of the Farakka Barrage 
due to Pakistan's insistence on prior talks. 

(P.T.O. 
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5. Papers Ialcl on the Table 

The following papers were laid on the Table:-

- (1) A copy of the Territorial Councils (Consultation with Union 
Public Service Commission) Rules, 1960 published in Notification 
No. G.S.R. 1252 dated the 19th October, 1960. under sub-section 
(3) of section 54 of the Territorial Councils Act, 1956. 

(2) A copy each of the following Notifications making certain amend-
ments to Schedule III to the Indian Police Service (Pay) Rules, 
1954, under sub-section (2) of section 3 of the All India Ser-
vices Act, 1951:-

(a) G.S.R. No. 1066 dated the 2nd September, 1961. 
(b) G.S.R. No. 1091 dated the 9th September, 1961. 
(c) G.S.R. No. 1233 dated the 7th October, 1961. 

(3) A copy each of the following Notifications making certain amend-
ments to Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954, under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(a) G.B.R. No. 1244 dated the 14th October, 1961. 
(b) G.S.R. No. 1246 dated the 14th October, 1961. 

(4) A copy each of the following Rules, under sub-section (2) of 
section 3 of the All India Services Act, 1951:-

(a) The All India Services (Travelling Allowances) Amendment 
Rules, 1961 published in Notification No. G.S.R. 1125 dated the 
16th September, 1961. 

(b) The Indian Civil Service Provident Fund Amendment Rules, 
1961 published in Notification No. G.S.R. 1274 dated the 21st 
October, 1961. 

(5) A copy each of the following Notifications making certain amend-
ments to the Secretary of State's Services (General Provident 
Fund) Rules, 1943, under sub-section (2) of section 3 of the 
All India Services Act, 1951:-

(a) G.S.R. No. 1275 dated the 21st October, 1961. 
(b) G.S.R. No. 1276 dated the 21st October. 1961. 

(6) A copy of the Board of Homoeopathic System of Medicine, Bom-
bay (Reconstitution and Reorganisation) Order, 1961 publish-
ed in Notification No. G.S.R. 1235 dated the 7th October, 1961, 
under SUb-section (5) of section 4 of the Inter-State Corpora-
tions Act, 1957. 

(7) A copy each of the following papers under SUb-section (2) of sec-
tion 16 of the Ta~ Commission Act, 1951:-

(i) Report (1961) aJ. the Tari1f Commission on the continuance of 
. protection to"the Caustic Soda Industry. 

(ll) Government Resolution No. 32 (2)-T.R.j61 dated the 24th 
November, 1961. 

-The notification was previously laid on the Table on the 2nd December, 
1960, and was re-laid under Rule 234(2) of the Rules of Procedure. 
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(iii) Report (1961) of the Tariff Commission on the continuance of 
protection to the Soda Ash Industry. 

(iv) Government Resolution No. 32(1)-T.R./61 dated the 27th 
November, 1961. 

(v) Report (1961) of the Tariff Commission on the continuance of 
protection to the Calcium Carbide Industry. 

(vi) Government \ Resolution No. 37 (1) -T.R./61 dated the 27th 
November, 1961. 

(vii) Statement explaining the reasons why a copy each of the docu-
ments at (v) and (vi) above could not be laid on the Table 
within the period prescribed in the said sub-section. 

(8) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.s.a No. 1252 dated the 14th October, 1961. 
(b) G.S:R. No. 1253 dated the 14th October, 1961. 

(9) A cOPy each of the following Notifications making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960, under sub-section (4) of sec-
tion 43B of the Sea Customs Act, 1878 and section 38 of the 
Central Excises and Salt Act, 1944:-

(a) G.S.R. No. 1257 dated the 14th October, 1961. 

(b) G.S.R. No. 1327 dated the 4th November, 1961. 

(c) G.S:R. No. 1367 dated the 18th November, 1961. 

(10) A cOpy each of the following Notifications under section 38 of the 
Central Excises and Salt Act" 1944:-

(a) G.s.a No. 1123 dated the 12th September, 1961. 

(b) The Central Excise (Tenth Amendment) Rules, 1961 published 
in Notification No. G.S.R. 11~ dated the 23rd September, 1961. 

(c) The Central Excise (Twelfth Amendment) Rules, 1961 publish-
ed in Notification No. G.S.a 1258 dated the 14th October, 1961. 

(d) G.s.~. No. 1319 dated the 1st November, 1961. 

(e) The Central Excise (11th Amendment) Rules, 1961 published 
in Notification No. G.S.R. 1328 dated the 4th November, 1961. 

6. Intimation re: Convletion of Member 

The Speaker informed Lok Sabba that he had received a telegram dated 
the 29th November, 1961 from the Sub-Magistrate, Trivandrum, intimating 
that Shri M. K. Kumaran was convicted and sentenced to undergo simple 
imprisonment for three weeks in the aggregate and was con1ined in the 
Central Prison, Trivandrum. ,/ 

7. Beport of Joint Commlttee / 

Sardar Hukam Singh presenVthe Report of the Joint Committee on 
the Extradition Bill, 1961. 

[P.T.O. 



8. Goftl'lllllellt BIIls-IDtrocIaee4 
(1) The Constitution (Eleventh Amendment) Bill, 1981. 
(2) The Indian Tariff (Amendment) Bill, 1961. 

9. Motion re: Tenth Report or U.P.S.C. 

Discussion on the following motion moved by Shri B. N. Datar on the 
29th November, 1961, continued:-

"That this House takes note of the Tenth Report of the Union Public 
Service Commission for the period 1st April, 1959 to 31st March, 
1960, together with the Government Memorandum thereon, laid 
on ,the Table of the House on the 21st December, 1960." 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Shri Balraj Madhok 
(3) Shri Diwan Chand Sharma 
(4) Shri Braj Raj Singh 
(5) Shri Ramesh Prasad Singh 

Shri B. N. Datar replied to the debate. 
The motion was adopted. 

10. Supplementary Demands for Grants (Railways) for 1981-6! 

Discussion on the Supplementary Demands for Gra:nts in respect of the 
Budget (Railways) for 1961-62 commenced. 

Twenty-one cut motions were moved. 
The discussion was not conclurun. 

11. Half-an-bour disca8sloa on matters arising out of answer to question 

Pandit Dwarka Nath Tiwary raised a discussion on points arising out of 
the answer given on the 29th November, 1961 to Starred Question No. 417 
regarding shortage of doctors in the country. 

Shri D. P. Karmarkar replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st December, 1961.) 
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LOK SABRA. 

BULLETIN-PART I 
[Brief Record of Proceed;ncs] 

Friday, December 1, 1961/Agrahayaoo 10, 1883 (Saka) 

No. 581 

1. Obitaary Belereaoe 

The Speaker made a reference to the passing away of Lala Achint Ram 
who was a sitting member 01 Lok Sabha. 

Thereafter members stood in silence lor a short while as a mark of 
respect and the House adjourned for the day. 

(Lok Sabba adjourned till 11 A.M. on Saturday, the 2nd December, 
1981.) 
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LOJ[ SABBA 

BULLETIN-PAAT I 
[Brief Record of Proce«Hnp) 

Satl£1"dall. Decembe1" 2, 1961/Agrahaycma 11, 1883 (SGka) 

No. 56Z 
1. Starred QIlefltiOll8 

Starred Questions Nos. 491, 492, 494-496, 498, 499, 501-305, 1509, 1510, 
513, 516, 5Ul, 521-524 and 526 were orally answered. Replies to the re-
maining questions were laid on the Table. 

2. tJDstarred Questloas 
Replies to Unstarred Questions Nos. 1001-1081 were laid on the Table. 

3. AdjOUl'DJlleDt Motion 
The Speaker withheld his consent to the movinl of an adjournment 

motion given notice of by Sarvashri Nath PBi and Narayan Ganesh Goray 
regarding the alleged police excesses at Nipani on the 27th November, 
1981, resulting in injuries to several persons. 

4. CalIiDa' AUeatloa To Matter Of Urpat Public Importance 
Shri K. T. K. Tangamani called the attention of the ~nister of Rail-

ways to the Eastern Railway having provided a special train to Hindustan 
Motors from Howrah to Hind Motor Halt to take people for breaking the 
strike at their workshop. 

The Deputy Minister of Railways made a statement in regard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(l) A COpy each of the following papers:-
(i) Annual Report of the Indian Refineries Limited for the year 

1960-61 along with the Audited Accounts and comments of 
the Comptroller and Auditor-General thereon, under sub· 
section (1) of section 619A of the Companies Act, 1956. 

(li) Review by the Government of the working of the above Com-
pany. 

(2) A copy each of the following papers:-
(i) Annual Report of the National Industrial Development Cor-

poration Limited for the year 1960-61 along with the Audited 
Accounts and comments of the Comptroller and Auditor-
General thereon, under sub-section (1) of section &19A of 
the Companies Act, 1956. 

(li) Review by the Government of the working of the above Com-
pany. 

(3) A copy of the Revision Applications (Procedure) Rules, 1911 
published in Notification No. G.S.R. 1171 dated the 28rd Sep-
tember, 1961, under sub-section (2) Of seetion 28A of tAe 
Indian Boilers Act, 1923. 
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(4) A copy of Notiflcation No. F.20(6)/61..Lab.(i) published in Delhi 
Gazette dated the 14th September, 1961 making certain amend-
ments to the Delhi Shops and Establishments Rules, 1954, under 
sub-section (3) of section 47 of the Delhi Shops and Estab-
lishments Act, 1954. 

(5) A copy of Notification No. G.S.&. 1382 dated the 18th November, 
1961 under sub-section (2) of section 4 of the Employees' Pro-
vident Funds Act, 1952 making certain· amendment to Schedule 
I to the said Act. !! 

6. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) 'l"btlt. at its sitting held on the 29th November, 1961,Rajya Sabha 
. /had agreed without any amendment to the Maternity Benefit 
V Bill, 1961, passed by Lok Sabha on the 20th November, 1961. 

(ii) That at its sitting held on the 29th November, 1961, Rajya 
Sabha had agreed without any amendment to the Coffee 
(Amendment) Bill, 1961, passed by Lok Sabha on the 21st 
November, 1961. 

(iii) That at its sitting held on the 29th November, 1961, Rajya Sabba 
bad agreed without any amendment to the Apprentices Bill, 
1961, passed by Lok Sabha on the 21st November, 1961. 

(iv) That at its sitting held on the 29th November, 1961, Rajya Sabha 
bad agreed without any amendment to the Assam Municipal 
(Manipur Amendment) Bill, 1961, passed by Lok Sabba on 
the 23rd November, 1961. 

(v) That Rajya Sabha had no recommendations to make to Lok Sabba 
in regard to the Voluntary Surrender of Salaries (Exemp-
tion from Taxation) Bill, 1961, passed by Lok Sabha on the 
21st November, 1961. 

(vi) That at its sitting held on the 30th November, 1961, Rajya Sabba 
had passed the Indian Succession (Amendment) Bill, 1961. 

(vii) That at its sitting held on the 30th November, 1961, Rajya Sabha 
had passed the Air Corporations (Amendment) Bill, 1961. . 

(viii) That at its sitting held on the 30th November, 1961, Rajya Sabha 
had agreed without any amendment to the Industries (Deve-
lopment and Regulation) Amendment Bill, 1961, passed by 
Lok Sabha on the 21st November, 1961. 

7. Bills Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table the following Bills, as passed by Rajya 

Sab~:-

(1) The Indian Succession (Amendment) Bill, 1961. 
(2) The Air Corporations (Amendment) Bill, 1961. 

8. Intimation Re: Arrest of Member 
.Th.e Speaker informed Lok Sabha that he had received a telegram 

dated the 1st December, 1961,~om the Judicial Sub-Magistrate Trichur 
saying that Shri K. K. W?ifor was arrested on the 30th November, 1961 
and was produced before hun on the 2'lst December, 1961 in connection 
with a case registered against him un8er Sections 143, 145, 147, 341, 353, 
and 447 read with Sections 109 and 117 of the Indian Penal Code and was 
remanded to custody for seven days at the Special Sub-jail, Viyyur, pend-
ing investigation. 
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9. Statements by MbaJsters 
(i) The Minister of Commerce laid on the Table a statement on the 

functions and the activities of the State Trading Corporation of India 
Limited. 

(ii) The Minister of Parliamentary Mairs made a statement regard-
ing the Government business for the week commencing the 4th December, 
1961. 

10. Government Bllls-introdacecl 
(1) The State Financial Corporations (Amendment) Bill, 1961. 
(2) The Dock Workers (Regulation of Employment) Amendment Bill. 

1961 
(3) The Delhi University (Amendment) Bill, 1961. 

11. Supplementary' Demauds for Grants (Railways) for 1961-6Z 

Discussion on the Supplementary Demands for Grants in respect of 
the Budget (Railways) for 1961-62 continued. 

All the cut motions moved on the 30th November, 1961, were negatived. 
The following Demands were voted in full:-

Number 
of 

Demand 

I Railway Board . 

Name of Demand 

~ Misccllaneous Expenditure . 
7 Ordinary Working Expenses-Operation (Fuel) 
9 Ordinary Working .Bxpense&-Mis<:eDaneous Expenses l' Construction of New Lines 

16 Open Line Works-Additions 

12. Motion Be: Major Railway Aceidents 

8hri Rajendra Singh moved the following motion:-

Amount of Supple-
mentary Demand 

submitted to the vote 
of the House 

Rs. 
3,oS,000 

28,61,000 
4,91,32,000 
3,OZ,2S,ooo 

3,00,000 
1,00,000 

"That this HoUSe takes natl;; of the statement made by the Minister 
of Railways in the House on the 20th November, 1961 on majOT 
accidents which occurred recently." 

One amendment was moved by Shri Atal Bllari Vajpayee. 
The following members took part in the debate:-

(1) Shri Atal Bihari Vajpayee. 
(2) Sardar Amar Singh SaigaI. 
(3 Shri K. T. K. Tangamani. 
(4) Shri S. M. Banerjee. 

The discussion was not concluded. 

13. Private Members' BiUs--Introdaeed 
(1) The Hindu Succession (Amendment) Bill, 1961 (lmertion. of new 

section. 23A) by Shri Ajit Sinlah Sarhadi. 
(2) The Film Industry Workers' (Improvement of working conditiorw) 

Bill, 1961, by Shri Narayan Ganesh Goray. 
[P.T.O. 
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(3) The Coir Industry (Amendment) Bill, 1961 (Amendment of ...etiona 
10, 20, 21 and 26) by Shri Satish Chandra Samanta. 

(4) The All India Ayurvedic University Bm, 1961, by Shri A. T. sarma. 
(5) The Civil Aviation (L'censing) Bill, 1961, by Shri Amjad Ali. 

14. Private Member's Bill-Negatived 
The Restoration of Place~ of Religious Worship Bm, 1960, by Shri Prakash 

Vir Shastri 

Discussion on thp mot' on f·or consideration of the Bill moved by Sbrt 
Prakash Vir Shastri on the 1st September, 1161. continued. 

The following members took part in the debate:-
(1) Dr. K. B. Menon 
(2) Shri A. M. Tariq. 
(3) Shri B. N. Datal". 

Shri Prakash Vir Shastri replied to tile debate. 
The moti:n for considerafon was neptived. 

15. Private Membe1'5' BillS-Withdrawn 
(i) The Delhi Rent Control (Amendment) BiU, 1960 (Amendment 

of section 14) by Shri K. T. K. Tangamani 
The moton for consideration of the Bill was moved by Shri K. T. ~. 

Tangamani. 
The following members took part in the debate:-

. ( 1 ) Shri Balraj Madhok. 
(2) Shri S. M. Banerjee. 
(3) Shri B. N. Datar. 

Shri K. T. K. Tangamani replied to the debate. 
The Bill was withdrawn by leave of the House. 

(li) The Code of Criminal Procedure (Amendment) Bill, 1959, (Amend-
ment of section 488) by Shri A;it Singh Sarhadi 

The motion for consideration of the Bill was moved by Shri Ajit Singh 
Sarhadi. 

Shri B. N. Datar took part in the debate. 
Shri Ajit Singh Sarhadi replied to the debate. 
The Bill was withdrawn by leave of the House. 

16. Private Member's Bill-Under ConstderatiOll. 
The Minimum Price of Jute Bm, 1959, by Shri Jhulan Sinh4 

The motion for consideration of the Bill was moved by Sbri Jhulan 
Sinha. Shri Jhulan Sinha's speech was not concluded. 

17. Report of Business Advisory Committee 
,if 

Shri Shivram Rango RaneClreSent.ed the sixty-$eventh Report of the 
Business Advisory Committee. • 

(Lok Sabha adjourned till 11 A.lIIt. on Monday, the 4th December, 1961.) 

!4. N. KAUL. 
Sec:retary . 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, December 4, 1961/ Agrahayana 13, 1883 (Saka) 

No. 563 
I. Starred Questious 

Starred Questions Dy. Nos. 527, 529, 530, 531, 533-536, 538---64'1 were 
orally answered. Replies to the remaining questions were laid on the Table. 

2. UDStarred QuestioDS 

Replies to Unstarred Questions Nos. 1082-1192 were laid OD the Table. 

3. Adjournment MotlODS 

The Speaker withheld his consent to the moving of the following ad-
journment motions given notice of by the members shown against each:-

(1) Bomb explosion in Matia-
mahal bazar near J ama Mas-
jid, Delhi on the 3rd Decem-
ber, 1961, causing death of 
one person and injuries to 
others. 

(2) Eleven Indian passengers not 
having been allowed to land 
at London airport on the 
2nd December, 1961. 

(3) Closure of Orissa Textile 
Mills at Choudwar in Orissa 
resulting in unemployment 
of a large number Clf 
workers. 

Sarvashri Mohan Swarup, S. M. 
Banerjee, K. T. K. Tangamani, 
Balraj Madhok, Arjun Singh Bha-
dauria, Badakumar Pratap Ganga 
Deb Bamra, Premji R. Assar and 
Braj Raj Singh. 

Shri Mohan Swarup. 

Shri Chintanuni Panierahi. 

4. Ca.Il.Iq Attention to Matter of Urpnt PUblic JmportaDee 

Shri Naushir Bharucha called the attention of the r'iime Minister to the 
Commonwealth Immigrants Bill of the United Kingdom and its likely etrect 
on India and the commonwealth link. 

The Deputy Minister of External Affairs made a statemenl in regard 
thereto. 

[P.T.(}. 
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5. Paper Laid on the Table 

A copy of the Prevention of Food Adulteration (Third Amendment) 
Rules, 1961 published in Notification No. G.S.R. 1340 dated the 4th Novem-
ber, 1961, under sub-section (2) of sectiOn 23 of the Prevention of Food 
Adulteration Act, 1954, was laid on the Table. 

6. President's Assent to Bills, 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the current Session and assented to by the President 
since the last report made to the House on the 20th November, 1961:-

(1) The Indian Standards Institution (Cert'fication Marks) Amend-
ment Bill, 1961. 

(2) The F(Jreign Awards (RecognitiOn and Enforcement) Bill, 1961. 

7. Report ef Committee on Absence of Members from the Sittings at the 
'Boase 

Shri Mulchand Dube presented the Twenty-sixth Report of the Com-
mittee on Absence of Members from the Sittings of the House and also 
laid on the Table a list showing names of members who were continuously 
absent from the sittings of the House for 15 days or more during the Jo'our-
teenth Session. 

8. Government Bills-Introduced 

(1) The Appropriation (Railways) No.4 Bill, 1961. 

(2) The Visva-Bharati (Amendment) Bill, 1961. 

9. Motioo Be: Sixty-Seventh Report of Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Sixty-seventh Report of the Busi-
ness Advisory Committee presented to the House on the 2nd 
December, 1961." 

The motion was adopted. 

10. Discussion on Matter of UrE'ent Public Importance 

Shri Atal Bihari Vajpayee raised a discussion on the latest Chinese incur-
sions into Indian territory. 

The following mE:mber3 took p3rt in the discussion:-

(1) Shri Asoka Mehta 
(2) Dr. Ram Subhag smgt 

~ 

(3) Dr. Sushila Nayar 
(4) Shri Braj Raj Singh 
(5) Shri Hirendra Nath Mukerjee 
(6) Shri J. B. Kripal.ani 
(7) Shri N. G. Ranga 
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(8) Shri Joachim Alva 
(9) Shrimati Renuka Ray 

(10) Shri R. K. Khadilkar 
(11) Raja Mahendra Pratap 

The discussion was not concluded. 

11. Supplementary Demands for Grants (GeDeral) for 1961-62 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1961-62 commenced. 

Twelve cut motions were moved. 

The discussion was not concluded. 

12. Half-an-Hour Discussion on Matters arisilll out of Answer to Question 

Shri T. B. Vittal Rao raised a half-an-hour discussion on points arising 
out of thz answer iiven' on the 20th November, 1961 to Unstarred Ques-
tion No.1 regarding Coal Mines Provident Fund Scheme. 

Shri Lalit Narayan Mishra replied to the debate. 

(Lok Sabha adjourned til! 11 A.M. On Tuesday, the 5th December, 1961.) 
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LOK SABRA 

BUu..ETIN-PART I 

[Brief Record of ProceediIliASl 

Tuesday, December 5, 19611Agrahayana 14, 1883 (Saka) 

No. 584 
1. Starred Questions 

Starred Questions Nos. 568-570, 572, 574-581 and 594 were orally 
answered. Replies to the remaining questions were laid on the Table. 

2. UDStaned Questions 

Replies to Unstarred Questions Nos. 1193-1317, 1319, 1321-1329 were 
laid on the Table. 

3. CalliDg attention to matter of Urgent PubUc ImPOrtance 

Shri S. M. Banerjee called the attention of the Minister of Steel. Mines 
and Fuel to the retrenchment of about ten thousand workers of the Raghara 
and Nandini mines under the Bhilai Steel Project. 

The Minister of Steel, Mines and Fuel laid on the Table a statement in 
regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers:-

(i) (a) Annual Report of the Sfngareni Collieries Company 
Limited, Hyderabad, for the year 1960 along with the 
Audited Accounts and the comments of the Comptroller 
aDd Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(b) 

(ii) (a) 

Review by the Government of the working of the. above 
Company. 

Annual Report of the National Coal Development Corpora-
tion Limited, Ranchi for the year 1960-61 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(b) Review by the Government of the working of the above 
Corporation. 

[P.T,O. 
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(iii) (a) Annual Report of the Neyveli Lignite Corporation Limited, 
Neyveli (Madras) for the year 1960-61, along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(b) ReVIew by the Government of the working of the above 
Corporation. 

(2) A copy of the certified Accounts of the Indian Institute of 
Technology, Kharagpur, for the year 1959-60 along with the 
Audit Report thereon, under sub-section (4) of section 23 of 
the Indian Institute of Technology (Kharagpur) Act, 1956. 

(3) A copy of Notification No. S.O. 2791 dated the 24th November, 
1961 making certain amendment to the Registration of Electors 
Rules, 1960, under sub-section (3) of section 28 of the Repre-
sentation of the People Act, 1950. 

(4) A copy each of the following papers:-
(a) Annual Report of the Film Finance Corporation Limited, 

Bombay, for the period from the 25th March, 1960 to 31st 
March, 1961 along with the Audit Accounts and the com-
ments of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A of the Companies Act, 
1956. 

(b) Review by the Government of. the working of the above Cor-
poration. 

5. Statement by Deputy Minister of Defence 
The Deputy Minister of Defence made a statement in respect of the 

repiy given on the 23rd November, 1961 to Starred Question No. 147 by 
H. H. Maharaja Pratap Keshari Deo, Shrimati 11& Palchoudhuri and 
Shri Baishnab Charan Mullick regarding dropping operations in Orissa. 

6. Government Bill-Passed 

The Appropriati.on (Railways) No.4 Bill, 1961. 

The motion for consideration of the Bill was moved by Shri Jagjivan 
Ram. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Jagjivan Ram. 

The motion was adopted and the Bill was passed. 
,~ 

7. Discussion on matter of.",\.rrrent Publie Importance 

Shri Jawaharlcil Nehru replied to the discussion on the latest Chinese 
incursions into Indian territory, raised by Shri Atal Bihari Vajpayee on 
the 4th December, 1961, and also laid on the Table a copy of Note dated 
the 30th November, 1961, from the Ministry of Foreign Mairs of the 
People's Republic of China. 
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8. Government Bill-Passed 

!he Constitution (Eleventh Amendment) Bill, 1961 
The motion for consideration of the Bill was moved by Shr' , ... --'-e 

K. Sen. 1 nIOO1II. 

The following members took part in the debate:-
( 1) Shri Balraj Madhok 
(2) Shri Hem Raj 
(3) Shri Amjad Ali 
(4) Shri Shraddhakar Supakar 
(5) Shri S. N. Ramaul 
f6) Pandit Thakur DasBhargava 
(7) Shri S. Easwara Iyer 
(8) Shri C. R. Narasimhan 
(9) Shri Brai Raj Singh 

(10) Sh ri Mahavir Tyagi 
( 11) Shri N. G. Ranga 
(12) Sardar Amar Singh Saigal 
(13) Shri K. T. K. Tangamani. 

Shri Asoke K. Sen rep'ied to the debate. 

(The HO'use adjourned at 3.55 P.M. and meet again at 4 P.M.) 

On the motion for consideration of the Bill, the House divided Ayes 
266; Noes 35. ' 

The 'motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members present 
and voting. 

Clause-by-clause consideration was then taken up. 

On the motion for adoption of clause 2, the House divided, Ayes 288; 
Noes 35. I 

Clause 2 wa, adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members pre-
sent and voting. 

On the motion for adoption of clause 3, the House divided, Ayes 269; 
Noes 37. ! I 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the memhers 
pre3ent and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion tha t the Bill be passed was moved by Shri Asoke K. Sen. 
On the motion the House divided, Ayes 269; Noes 36. 
The motion was adopted by a majority of the total membership of the 

House and by a majority of not less than two-thirds 'of the members pre-
sent and voting and the Bill was passed. 

[P.TO. 
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9. Discussion on matter of wgent PlibUc Importaace 

Shri Nath Pai raised a discussion on the licence granted to the K.alinga 
Airlines to operate a Scheduled air service between Bombay and Baroda 
which is a breach of Industrial Policy Resolution. 

The following members took part in the discussion:-
(1) Shri Jaganatha Rao 
(2) Shri Joachim Alva 
(3) Shrimati Renu Chakravartty 

Shri Ahmed Mohiuddin replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. On Wednesday, the 6th December, 
1961.) 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedi.nesJ 

Wednesd,a", December 6, 1961/Agraha'Uana 15, 1883 (Saka) 

No. 565 

1. Starred Questions 

Starred Questions Nos. 617, 619-623, 623-B, 624, 625 .. A, 62f, 63().....&3 
altd 133-..A. were orally answered. Replies to remaining questions were laid 
on the Table. 

2. Unstarred Cit_lieu 

Replies to Ururtarred QuestiGllS Nos. 1330-1417, 1419-1425, 1425-A to 
1425-Z and 1425-AA to 1425-00 were laid on the Table. 

3. Obituary Reference 
The Speaker made a reference to the passing away of 8hri Kanayalal 

Nanabhai Desai who was a member of the J'irst Lok Sabha, the Constituent 
Assembly of India and the Provisional Parliament. 

. 'nlereafter members stood in silence for a short while as a mark of res-
pect. 

~ Calling: atte.ltiOD to matter of urrent Public Importance 

Shri P. T. Punnoose called the attention of the Mini.ster of Labour and 
Employment and Plannin~ to the failure to observe the- clliectives of the 
Planning Commission in the implementation 01 the Kerala Agrarian Rela-
tions Act leading to large scale eviction of tenants, widespread discontent, 
agitatiela, mass arrests and pep~on. 

The Deputy Minister of Plelll'ling laid on the table a ~nt in regard 
thereto. 

5. Papers laid on the Table 

The follQ.wil)g ~pers were laid on the Table:-
(1) A. eopy each ()f the following papers:-

(i) (a) Annual Report of the Hindustan Cables Limited, Burdwan, 
for the year 1960-61 along with the Audited Accounts 
and the commeats of the Comptroller and Auditor 
Gen~l thereon, under sub-sectionCI) of section 6lDA 
of the Companies Act, 1968. 

[P,T.O. 
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(b) Review by the Government of the working of the above 
Company. 

(ii) (a) Annual Report of the Nahan Foundry Limited, Nahan, .for 
the year 1960-61 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(b) Review by the Government of the working of the above 
Company. 

(iii) (a) Annual Report of the Praga Tools Corporation Limited, 
Hyderabad, for the year 1960-61 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of sec-
tion 119A of the Companies Act, 1956. 

(b) Review by the Government of the working of the above 
Corporation. 

(iv) (a) Annual Report of the Heavy Engineering Corporation 
Limited, Ranchi, for the year 1960-61 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(b) Review by the Government of the working of the above 
Corporation. 

(v) Annual Report of the National Productivity Council for 
the year 1960-61. 

(vi) Report of the Indian Productivity Team on Stores and 
Inventory Control in U.S.A., Japan and West Gennany. 

(vii) Report of the Indian Productivity Team on 
and Operatives Training in Japan, U.s.A. 
Germany. 

Supervisory 
and West 

(2) A statement of cases in which the lowest tenders had not been 
accepted by the India Store Department, LondQll and the India 
Supply Mission, Washington, during the half-year ending the 
30th June, 1961. 

6. Report of Committee on Private Members' Bills and Be801utioDs 

Sardar Hukam Singh presented the Ninety-first Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. Report of Estimates Committee 

Shri H. C. Dasappa presentl\d the Hundred and Forty-eighth Report of 
the Estimates Committee oIt the Ministry of Commerce and Industry-
Rubber Board (Reports and Accounts). 

8. Report Of PabUc Accounts Committee 

Shri Rohan La! Chaturvedi presented the Thirty-ninth Report of the 
Public Accounts Committee (1961-62) on the Accounts of the Damodar 
Valley Corporation for the year 1959-60. 
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9. Leave of AhseDee 

. ~i) The following members were granted leave of absence from the 
slttmgs of the House for the periods mentioned against each:-

(I) Rani Manjula Devi 

(2) Shri Sarangadhara Sinha 

7th AUJUSt to 25th AUJUst, J961 (Fourttenth 
Session). 

7th August to 1St September, J961 (FOUJtCfI:lh 
Seuion). 

(3) Shri Laxmi Narayan Bhan; 21St August to 8th September. 196J (Fculltcnh 
Deo Seuion). . 

(4) Shri B. Pecker 

Cs) Shri T. R. Neswi 

16th Auguatto 8th September, J961 (Fn'\I<!rlr 
Session). 

7th Alf&Ust to 2'9th August, 1961 (Fcurtrtnth 
Session). 

(6) Shri Nemi Chandra Kasli- 20th November to 8th Decembrr, 1961 (Fif1(o Ih 
will Session). 

(7) Shri Kanuri Halder 7th August to 8th September, 196J (Fourteenth 
Session). 

(8) Shri Dwarib Nath Tewari 7th August to 8th September, J96I (Fourteenth 
Selsion). 

(<9) Shri U. Muthura.malinga 20th November to 8th December, 1961 (Fifteenth 
Thevar Session). 

(£0) Shr4mati Ila Palchoudhuri 20th NovembeT to 8th Deceptber, 1961 (Fifteenth 
Sellion). 

(II) Shri V. N. Swami . 14th August to 8th September, 1961 (Fourteenth 
Session). 

(12) Her HighnC118 Maharani 20th November to 8th December 1961 (Fifteenth 
Vija.ya Raje Sdndia of Sellion). 
Gwalior. 

(I}) S.lIt'iNarasingha MaIlaDeb 20th NOYCllDberto 5th December, 1961 (Fifteenth 
Seslion). 

(14) Shri Kanhaiyalal Khadi- 20th November to 8th December, 1961 (FIfteenth 
wala Seslion). 

(ii) The absence of Shrimati Lalita Rajya Laxmi from the 7th March to 
the 5th May, 1961 (Thirteenth Session) was condoned. 

10. Supplemeatary Demands for Grants (General) for 1961-62 

Discussion on the Supplementary Demands tor Grants in respect ot the 
Budget (General) for 1961-62 continued. 

All the cut motions moved on the 4th December, 1961, were negatived. 

{P.T.O. 

1911 



The following Demands were voted in full:-

NtJ,lnbeI~ 
of 

Demand 
Name of Demandf. 

A~ount oj Supple-
mentary Demand 
s.ublI!itted to the 
Vote of the House 

7 

2 

(M,INISTltY OF COMMBRCB AND INDUSTRY) 

2 Io,dustries 

(MINLSTRY OF EXTERNAL AFFMRS) 
19 .. A DadIa and Nagar HaveliArea . 

(MINISTRY OF FINANCB) 
34- Grants-ill-aid to States 

(MINISTRY OF EOOn AND AGR.ICULTURE) 
<II Animal ltIusbandry 

(MINISTRY OF HOMB AFFIAR.S) 
60 Miscel1aneotHI DeplU'1\lDents II1ld Bxpenditute under the 

Ministry of Home MaRs 

(MLNIB.T~'1 Of' TRA.NSPOO'l' ANDCO,M.MUNI-
CAT.IONS) 

CJO Lighthouses and Lightships . 

II. EXPBNDITVRE MET PROM CAPITAL A,N;D DlSBtmSJ',IIH 1\ 1 
OF LOA'NB AND ADVAr-;as: 

(MINISTRY OF STEEL. MINES AND .FUtiL) 
1:32 Capital Outlay of the Ministry of Steel, Mines and 

Fuel. . 

(MIiNISTRY OF TRANSPOJ.n AND COMMUNI-
CATIONS) 

3 

Rs. 

1,000 

21,28,000 

1,000 

1,000 

1,000 

137 Other Capital Outlay of the Ministry of TI8ns}:C1t n:c 
Communications. 2,83,00,000 

11. GOvernment Bill-lutroduced 
The Appropriation (No.5) Bill, 1961. 

~~' 

12. Govermnent Bills-passel 
(i) The Appropriation (No.5) Bm, 1961. 

The motion for consideration of the Bill was moved by Shri B. R. Bhagat. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

1912 



Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. R. Bbapt. 

The motion was adopted and the Bill was passed. 

(ll) The Indian Tariff (Amendment) Bill, 1961 

The motion for consideration of the Bill was moved by Shri Manubhai 
Shah. 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Shri Aurobindo Ghosal 
(3) Shri Laisram Achaw SiJngh 

Shri Manubhai Shah replied to the debate. 

The motion for consideration was adopted and clause-by-claue con-
sideration was taken up, 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Manubhai Shah. 

The motion was adopted and the Bill was passed. 

(iii) The Visva-Bharati (Amendment) Bill, 1961 

The motion for consideration of the Bill was moved by Dr. K. L. Shrimali. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shri Hirendra Nath Mukerjee 
(3) Shri Diwan Chand Sharma 
(4) Shri Balraj Madhok 
(5) Shri Kalika Singh 
(6) 8hri Aurobindo Ghosal 
(7) Shri S. M. Banerjee 

Dr. K. L. Shrimali replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 14 and 16 were adopted. 

Clause 15 was negatived. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Dr. K. L. Shrimali. 

The motion was adopted and the Bill, as amended, was pa~. 
[p.T.O. 
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(iv) The Delhi University (Amendment) Bill, 1961 

The motion for consideration of the Bill was moved by Dr. K. L. Shrimali. 

The following member 3 took part in the debate:-
(1) Shri Radha Raman 
(2) Shri Diwan Chand Sharma 
(3) Shti IHrendra Nath Mukerjee 
(4) Shri Balraj Madhok 

Dr. K. L. Shrimali replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Dr. K. L. Shrimali.' 

The motion was adopted and the Bill was passed. 

13. Oevel1Dllellt BeSOlutioD-Adopted 

8hri Slatish Chandra moved the following Resoluti«m:-
"In pursuance of sub-section (2) of section 4A of the Indian Tari1f 

Act, 1934 (32 of 1934), the Lok Sabha hereby approves of the 
notification of the G<lvernment of India in the Ministry of 
Commerce and Lndustry No. S.O. 2427, dated the 6th October, 
1961 by which an export duty of Rs. 160 per tonne of 1000 kgs 
on seed lac and shellac including button lac and garnet lac and 
an export duty of Rs. 125 per tonne of 1000 kgs on all types of 
lac other th8lll seed lac and -shellac including button lac and 
garnet lac were levied from the date of the said notification." 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shri Aurobindo Ghosal 
(3) Shri H. C. Reda 
(4) Shri D. C. Mallik 
(5) Shri Upendranath Barman. 

Shri Satish Chandra replied to the debate. 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th December, 1961.) 

.,~ 
! 
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LOK 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December 7, 1961/AgrllRallC11l4 16, 1883 (Silica) 

No. 5fJ6 

1. Starred Queatious 

Starred Questions Nos. 646, 648, 651-658, 658-A, 65~62 and 865 were 
orally answered. Replies to remaining questions were laid on the Table, 

2. UDStarred Quest.tons 

Replies to Unstarred Questions Nos. 1~1565 and 1565-A were laid on 
the Table. 

3. Callinc Attention to Matter of Urrent PubUc Importance 
8hri S. M. Banerjee called the attention of the Minister of Transport 

and Communic,ations to the grounding of nearly half of the aeroplanes at. 
the Indian Airlini!s Corporation and the consequent inconvenience caused to 
the passengers. 

The Deputy Minister of Civil Aviation made a statement in regard 
thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Annual Report of the Registrar of Newspapers for India 
for the year 1961 (Part ll). 

(2) A copy of the Brochure "Fight Against the Desert-Progress of 
work at Central Arid Zone Research Institute, Jodhpur". 

(3) A copy of Annual Reports of the Eastern Shippin, Corporation 
Limited, and the Western Shipping Corporation Limited 
(merged on the 2nd October, 1961 as the Shipping Corporation 
of India Limited) for the year 1960-61 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon under sub-section (1) of section' 81SA of the 
Companies Act, 1958. 

(4) A copy of the Uttar Pradesh Paddy and Rice (Restriction on 
Movement) Order, 1981 published in Notification No. G.S.R. 
1410 dated the 28th November, 1961 under sub-section (8) of 
Section 3 of the Essential Commodities Act, 1955. 

[P.T.O. 
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(5) A copy eaeh of the following Reports under sub-section (2) of 
Section 37 of the Air Corporations Act, 1953-

(i) Annual Report of the Indian Airlines Corporation for the year 
1960-61. 

(li) Annual Report of the Air-India International Corporation for 
year 1960-61. ' 

(6) A copy each of the following papers-
(i) Government Resolution No. WB-20(9) /61 dated the 6th Decem-

ber, 1961 setting up a Commission to study the question of 
bonus to work~rs in industrial ernr>Ioyro.ents. 

(ii) Statement containing ,recommendations made by the Central 
Wage Board for Tea Planotanon Industry, CalQU,~ta, regarding 
.intetim :telief in respect of South 1ndia.' 

5. Minutes of Parliamentary Committees-Laid on the Table 

(i) The Minutes of the sittings (Ninety-first and Ninety-second) of the 
Committee on Private Members' Bills and Resolutions herd during the 
Fifteenth Session were laid on the Table. 

o'<fu.7·'1'he lvfin1;it~of °the ~eD~-sixfh sitting of the Committ~ on 
AbSetfce at Members from the Sittings of the House held during the Fifteenth 
Session were laid on the Table . 

• 00 ~ ~iiD ~e Jfiiiu;t~s of the sittings 0 (Fifty-seventh and Fifty-eighth) of 
the Committee on Petitions held during the Fifteenth Session were laid on 
the Table. 

:6. 0 -..ret of .... 0 Bajy* ea. 
-- $ec;retary reported the foll!Mingmessages from Rajya Sabha:-

0) That at its sitting held on the 4th December, 1961 Rajya Sabha had 
oa,gree~ without anyamen~t to the Institutes of Technology Bill, 1961, 
Passed by LOk Sabha on the 25th November, 1961. 0 

(ii) That Rajya Sabha had no recommendatiOns to make to Lok Sabha 
in regard to the High Court Judges (Conditions of Service) Amendment 
Bill, 1961, passed by LOk Sabha on the 21st November, 1961. 

'10 1tepOrt 0 of Committee on Petitl0D8 

00 ,Sb;ri Upendranath BarmQJl presented the Fourteenth Report of t~ Com-
mittee ~Orio l»etitions. 

a. .~'''''''of EAbaates CoIIIInittee 
o 0 0 ~rt H.C. 0 Da.sappa presented the following Repottsof the Estimates 
Comtrn"t~o:-

;: . ..(i) Hundred tmd f&'ty-foUlth Report on action taken by Government 
'- On the :recomm~ations contained in the 'l'w~ty-fourth Re-

port of the Estimates Committ#!eon the Ministry of Education 
_Administration (Secretariat), Gl'Ults-in-aid ~. 0 

(ii), Hunru-ed .andforty·si:iOh Report on action takenbr Government 
o on the on{eOlnnU!itdatioUcontained in theN'mety'~fifth Report 

o of the ~at.eg ComJ:hi.ttee on Rehabilitation "Finance Admi-
nistration. 
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9. Presentation of PetltloD 

~ .J?,'J' ... Punno()S~ presented a petition signed by 86,000 p.etitiODen of 
the Ambalapuzha and Shertallai T.aluks relating to protection of coir indus-
try in Kerala with a view to remove unemployment there. 

10. 8latemeid8 .,. MiDiSten 

(i) The~~.r cd Transwrt and Communications made a statement 
correcting the reply given on the 25th November, 1961 to Starred Question 
No. 3~ .~ .ShriRam Krishan Gupta regarding cheat~D' of Postal Depart-
ment. 

(it) The Miftister of Home Affairs made a statement regarding adminis-
trative~t-up of the Union territories of Himachal Pradesh, Manipur and 'l'ripura: 
11. Extension of Time for Presentation of Report of Joint Committee 

8hri Jaganatha Rao. moved that the time appointed for the presentation 
of the Report of the Joint Committee on the Religious Trusts Bill, 1860, be 
further extended upto the 31st March, 1962. The motion was adopted. 

12. Motion Be: international Situation 

8hri Jawaharlal Nehru moved the following motion:-

"That the present international situation and the policy of the Gov-
ernment of India in relation thereto, be taken into consi-
deration. 

Two substitute motions were moved by-
( 1) Shri Balraj Madhok 
(2) Shri Jag.anatha Rao 

The following members took part in the debate:-
( 1) Shrimati Parvathi M. Krishnan 
(2) Shri M. R. Masani 
(3) Shri Nath Pai 
(4) Shri Diwan Chand Sharma 
(5) Shri Brajeshwar PI:asad 
(6) 8hri Balraj Madhok 
(7) Shri Dinesh Singh 
(8) Shri Braj Raj 8ingh 
(9) Shri V. K. Krislma Menon 

(10) 8hri Mahavir Tyagi 
(11) Shri P. T. Thanu Pillai 
(12) Pandit Krishna Chandra Sharma 
(13) 8hri R. K. Khadilkar 
(14) 8hri Joachim Alva 
(111) Shri Naushlr Bharucha 

[P.T.O. 



Shri Jawaharlal Nehru replied to the debate .... 

The substitute motion moved by Shri Balraj M.ad.hok was negatived. 

The following substitute motion moved: by Shri Jaganatha Rao was 
adopted:-

"This House, having considered the present international situation 
and the policy of the Government of India in relation thereto, 
approves of the policy of the Government of Inma." 

(Lok Sabha iuijoumed till 11 A.M. on Friday, the 8th December, 1961.) 

1918 
GIPND-LS 1-1588(0) LS-7-12-14f::''"-'l50. 

M.N.KAUL, 
Secretary. 



'LOX SABIIA 

BULLETIN-PART I 
[Brief ··Rooord of Proceedings) 

Friday, December 8, 1961/Agrahayana 17, 1883 (Saka) 

No. 56'7 

1. SfIImIdQDeItI_ 

Starred Questions Nos. 674-676, 680-&3, 685-689, 691. 697 and 719 
were orally answered. Replies to remaining questions were laid OD the 
Table. I 

! 

2. 'UustarrecJ.Questioas 

Replies to Unstarred Questions Nos. 1566--1703 and 1705-1715 were 
laid OD the Table. 

3. Adjoumment MotIou 

The Speaker withheld his consent to the moving of the following ad-
journment motions given notice of by the members shown against each:-

(1) Publication of maps in East Shri Hem Barua. 
Germany showing certain 
territories of India as part 
of China. 

. (2) Reported non-registration 
of 65 per cent crime cases 
by Delhi Police. 

(3) Failure ofDVC to supply 
power in Calcutta and 
its suburbs. 

Sarvashri S. M. Banerjee and 
Prabhat Kar. 

SarvashriPrabhat Kar and 
S. M. Banerjee. 

4. caulq Attentioato Matters of Ur .... t PultUclmportoce 

Shri Dasaratha Deb called the attention of the Minister of Ht.lme Mairs 
to the recent outbreak of fire at the Maharajganj Bazar, Agartala in Tri-
pura resulting in the death of 4 persons and loss of property worth about 
Rupees one lakh. 

The Minister of State in the Ministly of Home A1fairs laid on the Table 
a statement in regard thereto. 

[p.T.O. 
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In response to the two other calling attention notices mentioned: below 
against the names of the members concerned, the Ministers concerned laid 
statements on the Table:-

(1) Dr. G. S. Melkote Strike by more than 300 class 

(2) Shrimati Parvathi 
Krishnan 

5. Papers LaId on the Table 

M. 

IV employees and sanitary staff 
of the Lady Hardinge Medical 
College and Hospit;al. 

Situation arising out of the 
shortage of coke supplies to the 
engineering units in Coimbatore. 

The following papers WeTe laid on the Table:-
(1) A copy each of the following Reports under sub-section (1) of sec-

tion 619A of the Companies Act, 1956:-
(i) Annual Report of the Indian Rare Earths Limited, Bombay, 

for the year 1960-61 along with the Audited Accounts and 
comments of the Comptroller and Auditor-General thereon. 

(li) Annual Report of the Travancore Minerals Limited. Quilon., 
for the year 1960-61 along with the Audited Accounts and 
comments of the comptroller and Auditor-General thereon. 

(2) A copy of Study Report on the Incidence of Indirect Taxation 
(1958-59). 

(3) A copy I¥lch of the following papers:-
(i) Annual Report of the Hindustan Steel, Limited, Ranch.i. for 

the year 1960-61 along with the Audited Accounts and the 
comments of the Comptroller and Auditor-General thereon, 
under sub-section (1) of ~tion 619A of the Companies Act, 
1956. 

(ti) Review by the Government of the working of the above Com-
pany. 

(4) A copy of Annual Report of the Bharat Electronics Limited. 
Bangalore, for the year 1960-61 along with the Audited 
Accounts and the comments of the Comptroller and Auditor-
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(5) A copy of the Delimitation of the Parliamentary and Assembly 
Constituencies Order, Hl61 under sub-section (2) of section 7 
of the Two-Member Constituencies (Abolition) Act, 1961. 

(6) A copy each of the following Statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various ses-
sions of second Lok Sabh,a.:-

(i) Su~entary St,1ltement Fourteenth Session, 1961. 
No. II ~. 

(ii) Supplementary Statement Thirteenth Session, 1961. 
No. IX 

(iii) Supplementary Statement Twelfth Session, 1960. 
No. X 

(iv) Supplementary Statement Tenth SesRion, I 960. 
No. XVIII 
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(7) A copy each of the following papers:-
(i) Annual Report of the National Small Industries Corporation 

for the year 1960-61 along with the Audited Accounts and 
the COmments of the Comptroller and Auditor-General 
the~n, under sub-section (1) of section 6l9A of the Com-
parues Act, 1956. 

(ll) Review. by the Government of the working of the above Cor-
poration. 

(8) A copy each of the following Notifications tinder sub-section (') 
of section 43B of the Sea Customs Act, 1878 ,and section 38 of 
the Central Excises and Salt Act, 1944:-

(a) G.S.~. No. 1392 dated the 25th November, 1961 making cer-
tam further amendment to the Customs IIiIld Central Excise 
Duties Export Drawback (General) Rules, 1960. 

(b) G.S.R. No. 1394 dated the 25th November, 1961 eontaining 
corrigendwn to Notification No. G.S.H. 695 d,ated the 20th 
May, 1961. 

(9) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 1395 dated the 25th November, 1961. 
(b) G.S.R. No. 1396 dated the 25th November, 1961. 
(c) G.S.R. No. 1397 dated the 25th November, 1961. 

(10) A copy of the Medicinal and Tollet Preparations (Excise Duties) 
Fourth Amendment Rules, 1961 published in Notification. Ro. 
G.S.R. 1398 dated the 25th November, 1961, under sub-section 
(4) of section 19 of the Medicinal and Toilet ~ations (Ex-
cise Duties) Act, 1955. 

(11) A copy each of the following papers:-

(i) Annual Accounts of the Indian Airlines Corporation for the 
year 1958-59 and the Audit Report thereon, under sub-sec-
tion (4) of section 15 of the Air Corporations Act, 1953. 

(ll) Errata to the Annual Aocounts of the Air-India International 
Corporation for the YEIU 1959-60 and the Audit Report there-
on, laid on the Table on the 6th September, 1961. 

6. Statement by Deputy MinIster of BaUways 

The Deputy Minister of Railways made a statement relating to Starred 
Question No. 734 ·asked on the 21st August. 1961, regardj.ng certain over-
payments made to contractors engaged in the doubling of Rajkharswan-
Barajamdah line on the South-Eastern Railway, and laid on the Table the 
gist of the report af the Special Police Establishment l!0' 5 dated the .27th 
April, 1961, on wrong classification o~ earthwork on Rajk:harswan-BaraJam-
dab Section of the South-Eastern Railway. 

7. Minutes of ParIiameDtary Commlttees-IaId OD the Table 

(i) The Minutes of the Twenty-second sitting of the Conunittee on Gov-
ernment Assurances held during the Fifteenth Session were laid on the 
Table. 

[P.T.D. 
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(ii) The Minutes of the sittings (Thirty-fifth and· Thirty-sixth) of the 
Committee on Subordinate Legislation held during the Fifteenth Session 
were laid on· the Table. 

8. Presidellt's Als8eDt to Bill 

Secretary laid on the Table the Voluntary Surrender of Salaries 
(Exemption from Taxation) Bill, 1961 passed by the Houses of Parliament 
during the current Session and assented to by the President since the 
last report made to the House on the 4th December, 1961. 

9. Report of Committee on Subordinate LeglsJattoa 

Sardar Hukam Singh presented the Thirteenth Report of" the Committee 
on Subordinate Legislation. 

10. Reports of Estimates Committee Lf'~~'~:' 

Shri P. T. Thanu Pillai presented the tollo.wing Reports of the Esti-
mates Committee:-

(1) Hundred and forty-third Report on action taken by Govermnent 
on the recommendations contained in the Sixteenth Report of 
the Estimates Committee on the late Ministry of Education and 
Scientific Research-National Archives of India, etc. 

(2) Hundred and forty-fifth Report on action taken by Government 
on the recommendations contained in the Forty-fourth Report 
of the Estimates Committee on the :Ministry of Health-Public 
Health-Part II. 

(3) Hundred and forty-seventh Report Oll action taken by Govern-
ment on the recommendations contained in. the Ninety-fourth 
Report of the Estimates Committee on the Hindustan Machine 
Tools Limited. 

11. Statements by Ministers 

(i) The Deputy Minister of Law made a statement correcting the reply 
given on the 30th November, 1961 to Starred Question No. 481 by Shri Hem 
Raj regarding General Elections in Punjab. 

(ii) The Minister of Commerce and Industry laid on the Table a state-
ment regarding his recent visit to Geneva to attend the meeting of Trade 
Ministers held under the auspices of the Contracting Parties to the GATl' 
at their Nineteenth Session. 

(iii) The Deputy Minister of Defence made a statement regarding the 
Report of the Special Committee of Secretaries appointed to examine the 
contract for the supply of mechanical transport spares with Messrs. LevY 
Auto Parts of Canada anq" also laid on the Table a copy of the Report 
together with a note <;l6ntaining comments of the Government thereon. 

12. Motion Re: Major Railway Accidents 

Discussion on the follOWing motion by Shri Rajendra Singh and amend-
ment thereto moved on the 2nd December, 1961, continued:-

''That this House takes note of the statement made by the Minister 
of Railways in the House on the 20th November, 1961, on 
major accidents which oecurred recently." 
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The following members took part in the· deb&te:--
(1) Shrima.ti Parv.athi M. Krislman 
(2) J Shri Aurobindo Ghosal 
(3) SbriHem Barua 
(4, Shri Bibbuti Bhushan Das Gupta 
(5) Dr. P. Subbarayan 
(6) Shri Braj Raj Singh 
(7) Shri Jagjivan Ram 

Shri Rajendra Singh replied to the debate. 

On the amendment moved -by 8hri Atal Bihari Vajpayee on the 2nd 
December, 1961. the House divided, Ayes 35: Noes 13'7. 

The amendment WAS accordingly negatived.. 

The motion was adopted. 

13. Government Bill-Passed 

Th:e Iron Ore Mines Laoot£r Welfcrre Cas8 Bin, 1911 

The motion for eons.ideration of the Bill was moved by Shri Lalit 
Narayan Mishra. 

The following members took part in the debate:-

(1) Shri T. B. Vittal Rao 

(2) Shrimati Renu Chakravartty 

(3) Shri Kashi Nath Pandey 

Shri Lalit Narayan Mishra replied to the debate. 

The motion for consideration was adopted and clause-by-olauait consi-
deration was t.aken up. 

Clauses 2 to 8 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Lalit Narayan 
MishI;a. 

The· motion was adopted and the BIll was paBed. 

14. Motion Be: Ninety-first Report of Con"alUe& OD Prtvate .embers' BUb 
aDd BesolutioDs 

Shri T. B. Vittal Rao moved the following motion:-
"That this House agrees with the Ninety-fir8t Report of tbe:CClmmittee 

on Private Members' Bills and Resolutions p;esent.ed to the 
House on the 6th December, 1961." 

The motion was adopted. 
[P.T.O. 



15. PrIvate Members' Resolutions-Withdrawn 

(i) Discussion on the following Resolution by Shri S. M. Banerjee and 
amendments thereto moved on the 24th November, 1961, continued:-

"This House is of opinion that Government of India should give a 
final ultimatum to the Portuguese Government to withdraw 
from Goa, Daman and Diu." 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri Hem. Barua 
(3) Shri Jawaharlal Nehru 

Shri S. M. Banerjee replied to the debate. 

The amendments moved by Shri Atal Bihari Vajpayee on the 24th 
November, 1961, were withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of the House. 

(ii) Shri N. R. M. Sw,amy moved the following Resolution:-

"This House is of opinion that some acceptable dress regulations be 
insisted upon to be observed by all Members .of Lok Sabha 
when attending the House." 

The following members took part in the debate:-
(1) 8hri S. M. Banerj ee 
(2) Shri Hem Barua 
(3) 8hri Ram Sewak Yadav 
(4) Shri Bibhuti Bhush,an Das Gupta 
(5) Shri Ansar Harvani 
(6) Shri Bibhuti Mishra 
(7) Shri Radha Raman 
(8) Dr. P. Subbarayan 

Shri N. R. M. 8wamy replied to the debate. 
The Resolution was withdrawn by leave of the House. 

16. Private Member's Resolution-under Consideration 

Dr. Ram Subhag Singh moved the following Resolution:-

"This House calls upon the Government to introduce compulsory 
military training for all college and school students above the 
age of 15 in the country." 

The foll.owing members ~ part in the debate:-. . 
(1) Shri Braj Raj Sfugh 
(2) Shri Hem Barua 
(3) Shri Mohan Swarup 
(4) Shri M. R. Krishna 
(5) Raja Mahendra Pratap 
(6) Shri Ranbir Singh Choudhuri 
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(7) Shri Raghunath Singh 
(8) Major Raja Bahadur Birendra Bahadur Singh 
(9) Shri. Banarsi Prasad Jhunjhunwala 

(10) Pandit Jwala Prasad Jyotishi 
(11) Shri Venketrao Sriniwasrao Naldurgker 
(12) Dr. M. S. Aney 
(t3) Shri Panna La! Barupal 

The discussion was not concluded. 

17. Ball-an-hour DJscasslon on Matters ArlsiDg out of.A..aswer to QaesUoa 

Shri Prakash Vir Shastri raised .a half-an-hour discussion on points aris-
ing out of the answer given on the 23rd November, 1961 to Unstarred Ques-
tion No. 244 regarding Christian Missionaries. 

Shri B. N. Datar replied to the discussion. 

(!.ok Sabha adjourned sine die at 6' 25 P.M. 

lt25 

GIPND-LSI-l604(D) LS-8-12-61-750. 

M. N. KAU!., 
Secretary. 




